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LEGISLATIVE ASSEMBLY.

Thursday, R1st February, 1929.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President in the Chair.

STATEMENT OF BUSINESS.

" The Honourable Mr. J, Orerar (Leader of the House): With your per-
mission, Bir, I should like to meke a statement as regards the probable
courre of Government business in the week beginning. Monday, February,
the 25th. As I have already informed the House, Monday the 26th,
T'uesday the 26th and Wednesday the 27th, have been allotted by His
Excellency the Governor General for the voting of Demands in connection
with the Railway Budget. His Excellency the Governor General has also
appointed Thursday the 28th February at 5 p.M. for the presentation to
the Assembly of the Statement of the estimated annual expenditure and
revenue of the Governor General in Council in respect of subjects other
than Railways. The House will not sit on Friday the 1st and Saturday
‘the 2nd March.

1 may also take this opportunity to inform Honourable Members of the
further days which have been allotted by His Excellency the Governor
General for the general discussion and the voting of Demands in connection
with the General Budget, Monday the 4th March and Tuesday the 5th
Murch have been allotted for the general discussion. Thursday the 7th
March, Monday the 11th March, Tuesday the 12th March, in the alter-
native Wednesday the 18th or Thursday the 14th March, and Friday the

15th March have been allotted for the voting of Demands. The need for
allottmg Wednesday the 18th March or Thursday the 14th March in the
alternative arises from the fact that it is not yet known on which of these
days Id-ul-Fitr will be celebrated.

ELECTION OF MEMBERS FOR THE CENTRAL ADVISORY
COUNCIL FOR RAILWAYS.

Mr. President: I have to inform Honourable Members that the number
of candidates nominated for election to the panel for the Central Advisory
Jouncil for Railways is equal to the number required, and therefore 1
announce that the following Members are declared to be duly elected :

1. Khan Bahadur Nawabzada Sayid Ashrafuddin Ahmad, ‘
2. Khan Bahadur Haji Abdullah Haji Kasim.
3. Revd. J. C. Chatterjee.
4. Rai Sahib Harbilas Sards.
(1029 ) A
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. Pandit Thakur Das Bhargava.

. Mian Molammad Shak Nawas. 5 s
Mr. W. M. P. Ghulam Kadir Khan Dakhan.
. Haji Abdoola Haroon.

Sir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian
Commerce) : Is that for the Central Advisory Committee on Railways,. Bir?

-] &

@x

Mr. President: The Central Advisory Council for Railways.

Sir Purshotamdas Thakurdas: I am afraid there is an oversight, Sir.
Because, 1 know my name was proposed and seconded and it was put in
on the first day. If you do not mind holding this over until the department
inquires into it, I would request you to do so, Sir. Mr. Matin Chaudhury
handed my nomination paper in on the very first day, and the Notice
Office refused tc acoept it on the ground that you had not made any
announcement about it. I then sent word that you had made the
announcement in the House that same morning, and the namination paper

was thereafter accepted.

Mr. President: This is a matter for inquiry; in the meantime, T must.
recall the announcement.

8ir Purshotamdas Thakurdas: Thank you, Sir.

THE RAILWAY BUDGET—GENERAL DISCUSSION,

Mr, President: The House will now proceed with the general discussion
of the Railway Budget. It is not necessary to fix the time limit in view
of the fact that Honourable Members are very considerate,

8ir Purshotamdas Thakurdas (Indisn Merchants’ Chamber: Indian
Commerce): Sir, the Railway Budget, the second of its kind presented by
the Honoursble Bir George Rainy, is, to my mind, satisfactory as far as
the surplus to the taxpayer is concerned. I need hardly tell the Honour-
able Member how pleased we all on this side are, that he has been able to
present a satisfactory budget from the point of view of what is generally
called ‘‘dividend to the shareholders’’, namely the taxpayers of this country.

In the ordinary course, 8ir, I am sure there will be many remarks made
in the course of the debate today regarding the Indianisation of the raH-
wa®htaf!, on which point this side of the House is not yet satisfied with
the results put forward by the Railway Board. The question of an Indian
Member on the Railway Board is another question which, I am afraid,
owing to the attitude taken up bv the Government of India, ir becoming
a sort of hardy annual at these budget debates. The further question of
an additional Member for the Railway Board, to which the Honourable
Member has devoted a rubstantial portion of his speech, is yet another im-
portant question. T wish to refer to the last one at least on the pertinent
Demand for a grant. and T do not think T need dwell on this point now at
this stage.
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There is, another very important item whieh, 1 know, interests many
Mombere of this House, and that is the question of educstional facilities
for the children of the members of the railway staff. The Central Advisory
Couneil have gone into this question at some length and in some detail at
their meetings both at Simla and bere, and I am sure we will hear some-
thing about it in the course of the debate. But a8 I took some part in
discussing this subject in the Central Advisory Council, I do not propose
to put forward my own views on this subject today. 1 wish, however, t»
murk my sincere appreciation of the broad minded spirit in which the
Honourable Member in charge undertook on the Central Advisory Couneil
to look into this question. The figures regarding the amount spent on the
education of children of the Indian staff of the railways will not, Bir,
warrant constant repetition as from the point.of view of any credit to the
rdilway administration. As in the military service, Bir, ro on the question
of education of the children of our Indian staffi om railways amd the
children of the European staff, the cost per head is marked by its enormous
difference. Tt has been admitted by the railway administration that what
we sec today is the remunant of what bas been in vogue sinee the railways
were started in Indin. I do not think that critieism of the past is called
for in view of the fact that the Honourable Member js—and as I under-
stood from him, the whole Railwav Board are—of the firm opinion that the
expenditure on the education of the children of the European staff should be
considerably reduced and there should be an immediate advance regarding
the amount spent on the education of the children of the Indian staff of
the railways. I know that there still are important details to be worked
out; but T wish particularly to refer to the great necessity for ensuring that
the education which is being imparted in railway organizations to the children
of the Indinn staff is of a quality and of n standard not lower than that of
the education which is being given in the respective provineial Government
schools in ench of the varions provinces. The difference between the pay
of teachers in  provineial Government schools and teachers in rajlway
schoole—-and here T refer to the Indian schoole—ie marked; and 1 under-
stend that, at the last meeting of the Central Advisory Council held in
Delhi, the Honnurable Member gave a full assurance that this was being
made up for, and that the pay of teachers in railway schools (Indian) was
being brought up to the level of the pay of teachers in respective provin-
cinl Government schools. T mention this particularly in order, if I can,
to stop any acrimonious debate on this question, which I know has a shady
historv behind it, but for which our sole consolation is and must be that
the railway administraton have definitely made up their mind to set maiters
right forthwith.

Sir, there is one more subject I would: refer to before I deal with what
T consider to be the main theme of my remarks today, that is, in eormection
with Loeal Advisory Committees in the various provinces. I think, in my
remarks on the budget last vear, T suggested that, with the papers that are
circulated to us, there should also be circulated a small statement showing
liow these various Advisorv Committees in the provinces work. I do.not
remember, whether the Honovrable Member in charge agreed to it or not,
bt T have an idea-- recollection, if T may sav so—that the Honourable
Member did view the suggestion with approval. T dare say that he muy
have overlooked it, but T wish to impress tipon him the great necessity of
informing thin Howse How the various provincial Advisory Committees work.
hecanse T attach the greatest importance to their proper ‘working.  As far ns

A2
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rcal touch in the various provinces with the respective railway administrations
is concerned, I look forward to the proper working of these Committees to re-
move many of the misapprehensions and misunderstandings, and, what is
their natural corollary, grave exaggerations which at times prevail. Unless
there is any special objection to accepting this suggestion of mine, I hope
that next year, before the Railway Budget is presented, there will be a small
pamphlet containing information as to how many meetings were held at each
centre of these local Advisory Committees, indicating particularly the import-
ant items discussed at these meetings. There is no use hiding the fact, Bir,
that at some of these centres the Agents of railway administrations do not
look up to these bodies with the respect and with the consideration due to
them. In faot, I heard only very recently that at least at one centre, and
perhaps at two centres, the members of the Advisory Committees felt that
they were being treated rather in a summary manner with this sort of im-
pression : ‘‘you are a nuisance, but as you must meet once a month I should
like you to dissolve within half an hour!’’ That can hardly be the spirit
which this House will tolerate in regard to these Advisory Committees and 1
hope the Honourable Member in charge will arrange for the House being
supplied in future with detailed information regarding the working of these
Committees.

Sir, the prosperity of the Railway Budget has, either by & coincidence or
owing to other reasons, occurred almost simultaneously with the separation of
the Railway Budget from the General Budget of the country. I do not think
that, since the separation, there has been & single budget presented to this
House in which the Railway Administration has shown any deficit. The con-
vention entered into between the railways and this House is now under exami-
nation by a committee appointed by this House. Many and important are
the points raised by various Members for consideration before this conven-
tion is revised. I know that there is a feeling among some of us that the
Committee for this purpose should have been appointed much earlier than
it was. When we met last we found that there were so many questions of
a very serious nature which have to be examined, that I am not sure that
it will take the House by surprise if I say, it is likely
the Committee may not be able to submit a report perhaps till the end of this
vear. Iknow Mr. Jamnadas Mehta is one of those who think the Committee
should be able to submit a report at S8imla; but Mr. Jamnadas Mehta also
wants that the report should be as thorough, as exhaustive, as comprehen-
sive, as we can possibly make it. Knowing that to be what he is aiming at,
T am afraid Mr, Mehta himself, before long will feel that any extra time
given to the revision of this convention will be time very well spent.

Sir, the Railway Depreciation Fund is now estimated to stand at about 19
crores of rupees. The Reserve Fund is estimated to stand at something over
223 crores of rupees

Mr, R. K. Shanmukham Ohetty (Salem and Coimbatore oum North
Arcot: Non-Muhammadan Rural): The Depreciation Fund is 184 crores.

Sir Purshotamdas Thakurdas: And the Reserve Fund is 22} ocrores.
Between these two, there is, with the Government of India, very close upon
85 crores of rupees to the credit of the railways of India. This certainly
is one of the satisfactory results of the separation, and the Committee
oing into this convention will be examining the question whether the maxi-
mum amount up to which the Reserve Fund should. be allowed to accumulate
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should be fixed or not. I, Bir, appreciate the efficiency of the Railway Board
which has been responsible for such large accumulations in the two Funds;
but I do not think that anybody will copsider me in any respect to
minimise the just appreciation due to the Railway Board if I say that these
rosults, which we have been seeing for the last four years, were to a cer-
tnin extent more or less inevitable. The reduction in rates and fares since
1922 has been certainly not on the extravagant side, and I feel that what
is now required by this House at least, is an enquiry into the question,
“‘whose money is it that we are accumulating?’’ = 8ir, regarding the
question of spending more on labour, the Honourable Member reminds us
in paragraph 19 of his speech that we have to ask ourselves the question
““Whose money it is we are spending?”’ In the following sentence he
tells us how important it is to bear in mind that if rates are raised the
vltimate persons who pay for it are the producers and the masses of Indis.
-I win  sure that this very high ideal and this noble precept which the
Honourable Member has laid down meets with the approval of us all and
I hope that he will always have it before his mind whenever he has any
problem to tackle in connection with additional receipts for the Railway
Administration,

I am sure that the House nppreciates and agrees with what the Honour-
able Member has said regarding the solicitude of Government to do more
for the poorly paid subordinate staff on railways. The first proposal to
earmark Rs. 50 lakhs this year in order to give a start in this direction,
must be welecome to all of us. I am not sure that there will not be a few
friends of mine on this side of the Housc who mayv consider that the
amount earmarked for this year is on the low side. But I would very
much like the Honourablec Member to make a start; even though with n
comparatively small amount, according to some, and chalk out the lines
on which (Government propose to raise the standard of payment and pre-
sumably the standard of comfort of the lower-paid staff.

But the question which, Sir, I wish to emphusize is the question
whether the  rules and  fares which sre being charged today
are the rater and fares which ore necessary for the purpose of
a standard revenue and for the purpose of that profit to the railways of
India which alone theyv are entitled to make, and not an additional sur-
plus for the purpose of accumulating funds beyond the necessary point.
Bir. the State in India has practically if not absolutely, excepting one
or two small instances, & monopoly of the railway transport in this
country. The State can, without much effective protest in any case,
and in some cases oven without a protest, go on raising through its railways
an additional revenue from the -taxpayer, sadditional to what may be
required to meet its actual expenditure, plus o reasonable profit on the capital
employed in railways. I feel, Sir, that those who are strong protagonists
of State ownership and Stale management of railways, have new come to
a point where it is necessary to examine whether the State is not drawing
from the people, that ie the public, their customers, anything more than
what they would allow an outside body like a ful'y-fledged and genuine
company owning a railway to draw. If efficiency and economy are
to be ensured in State management -there is need for laving down what
should be the normal return from railway working which will not be re-
garded as an indirect tax on the people of India. If the people are to
have a voice in this matter, the need for legislative enactment to lny down
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n well-considered formula for stundard revenue of Indian railways is, to
my mind, paramount. The rates and fures and charges by means of
which such & standard revenue may be raised have necessarily to be fixed
by an impartial body of men commanding the qualificaticns necessary for
this work. In India where agriculture is a stuple industry and the
masses ave illiterate, organised and concerted nction on the part of traders
and ngriculturists, as in Fngland and in America, is almost iinpossible, and
the duty of watching their interests is on the Governor General in
Council and on this House. 1t is for us to see that the railway ad-
ministration, working with an average efficiency and economy, earnsg n pro-
per return on the largest investment of the Indian taxpayer, simultaneous-
ly aflording the maximum fueilities for Indian industries and agriculture.
The necessity of fixing what is a reasonable return on the ocapital of
Indian railways has been recognised and roughly understood till now. The
Fritish Parliament took this up very satisfactorily by the Railway Act of
1921, and devised a method of protecting the public in England against
exoessive charges, affording a reasonable return on the capital of the English
Ruilways which, being genuine companies, were grouped into four great
systems.  The need for being meticulous in this respect is all the greater
in India where the Railway Board, oorresponding to the Ministry of
Transport, is responsib e for the very working of the railway system. I
foel, Sir, that the time is ripe for a Rates Tribunal in India to examine
our existing rates and fares nnd to report to the Govermnent whether they
are on the high side or not. I am aware that there is a Rates Advisory
Committee nppointed by Government, in modification of the recommenda-
tion of the Acworth Committee, for a Rates Tribunal on the lines of the
Rates Tribunnl in England. T have had during the last year the privilege
of being nominated as the commercin]l member on the Rates Advisory
Committee for one of the cases before them. I have therefore had an
opportunity of a little inside knowledge of both the difficulty of this Rates
Advisory Committee and of the responsibility devolving upon them.
The diffioulty of that Advisory Committee is that it can only go into the
question of preference or whatever may be alleged and not beyond that.
What 1 think is required is a full myquiry into the question whether the
rates charged per se are reasonable in the sense of being necessary in
order to ensure an ndequate return to the railway company concerned.
Sir Naragimha Sarma, who gives of hig best on that Committee as its
President, is very much awake to the handicap that devolves upon him in
view of the limited powers and the advisorv eapacity of that body. I
have an impression that when Sir Charles Innes modified the Acworth
Committee’s recommendation regarding the Rates Tribunal and gave ue
what T think is a compromise in the shape of the Rates Advisory Com-
mittee, he had indicated that that was only a stepping stome to a properly
constituted Rates Tribunal inquiring into the reasonableness or otherwise of
rates and freights ax then prevailing. T expecy that the railway administra-
tion have now got » fairly good idea of the necessity of a full tribunal
as indicated in the Acworth Committee Report and T would very much
like to learn from the Honourable Member as to what the Government
of India have in mind regarding the next and final step to be taken in
this direction.

1 notice, Sir, that regarding the concessions or reductions which have
been indicated in the Honourab'e Member’s budget speech, that they are
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all restricted to State-managed railways. . May I inquire why the -Gov-
ernment of India did not think it necessary to make any reductions in the
rates oharged by the company-managed railways? =

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): Becsuse that
is not theirs. '

Sir Purshotamdas Thakurdas: Yes, that is true; it is not theirs for
management; but it is theirs as far as proprietory interest goes because
the State owns anything between 75 per cent. and 95 per cent. of the oapital.
I wonder, Sir, whether the Honourable Member and the Railway Board
feel that they cannot easily induce company-managed railways, with their
interest in the capital of ti‘fxese railways to the extent only of 5 to 15 per
cent. at the most—whether they find it difficult to induce these company-
managed railways and their directors to fall in line with what is good
enough for the Government of India who own 100 per cent. of the eapital
in the Btate-managed railways.

8ir, I would in this connection like to remind the Honourable Member
in charge what the Acworth Committee have said in Chapter V of their
Report. I do not wish to inflict on this House any long quotation from
this Report, but I would only refer to the headings. The first is ‘‘Rates
and Fares'’; the next heading is ‘‘Companies’ existing powers’’, and then
they deal with ‘‘Need for greater control”. T will, Bir, with your per-
mission read a few sentences from paragraph 147.  This is what they
lsay : )

"“Our attention was called to the fact that the contracts of the most important
Companies appear to give to the Becretary of State further control over rates and

feres than is given by the clause which we have quoted. In their case there iz an
additiona] section of the clause after the words cited which runs as follows :—

‘as well ns the extent to which, within the maxima and minima so authorised, the
Company may vary the said rates in respect of the distance or weight
or special conditions under which such conveyance iakes place or services
are rendered.” When we were in Delhi we discussed thia matier with
the Railway Board, and invited their opinion as to the effect of this
additional provision, in of the -(gampmiaa in whose contracts it
appears, They informed us that their opinion, after taking legal advice,
was that these words did not deprive the Companies of the legal right
to vary rates at their discretion within the prescribed maxima and
minima. The Board have naturally acted on this interpretation of their
powera."'’

Here by the word “‘Board™ they mean the Railway Board. Continuing
further the Acworth Committee say this:

“Bnot we are not wholly satisfied that their view is correct. The clause is badly
drawn, and legal authorities in England whom we have consulted have difficulty in
interpreting it. But we have no doubt what its intention was. It was meant, in our
opinion, to give power to the controlling authority, not merely Lo fix the maximum
and minimum of each class, but to say what consideration should be given to length
of baul or size of consignment or other special circumstances in varying the rates
within these limits. '

““Whether, however, the clause, if tested by legal proceedings, would be found to
have the effect which we believe it was intended to have, is not of great consequence.
We have no doubt whatever that further power to control rates ought to exist and be
exercised by some appropriate public authority."”

But if modifications, namely, reductions in this case are made by an
enactment of this House, the Company-managed Railways cannot possi-

bly refuse to comply with these reductions. I wish to ask, Sir, whether
it has been considered by the Government of India, why the areas in the
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country which are served by Company-managed Railways should be the
unfortunate areas unable to enjoy these reductions. And during the last’
two years the Honourable the Railway Member has been consistently
making a few reductions here and there. I feel, Sir, that the question of
insisting upon Company-managed Railways as to their falling in line with
what the Government of India consider to be good enough for State-manag-
ed Railways, must be looked into, and the reference to the Aeworth Com-
mittee’'s Report, from which I have just read o few extracts, will show
that the Government of India have the power of enforcing their careful
decision arrived ot after taking cognisance of everything pertinent, on the.
Company-managed Railways as well. I do not wish, Sir, to disturb these
Company-managed Railways in the rights and privileges vested in them
according to their contracts. In fact I would be the lust person to come
in the way of any contract legally entered into, but I cannot help feeling
that where we have, as in the ecase of some Railway Companies, contracts
extending up to 1950, no one will ask us to have the patience until 1950
in order that the Government of India’s decision as to what the country
needs by way of reductions in railway fares and freights is enforced. T
feel therefore that this aspect of the matter should be carefully inquired
into. and I will look forward to what the Honourable Member in charge-
has to say as to why all these reductions have heen made only in State-
managed railways and not in company-managed Railways. In any case,
Sir, T think the House may congratulate itself that the firat Assembly
which worked from 1921.24 did by the country at least this substantiaj
good that in spite of all persuasion from the Government Benches they
voted for State management (‘‘Hear, hear” from the Swarajist Benches)
which alone has enabled us to have reductions in fares and freights.

It cannot, I am sure, be urged that the company-managed railways
cannot afford to make the reductions which the State-mnanaged railways
have been asked to accept. I saw, 8ir, only a few days back a report in
one of the leading financial papers, and if I am not very wrong in my re-
collection, 1 read there that the Bengal and North Western Railway, the
euphemistic Railway, which I think has earned the nick name of what we
call the *‘pit’’ olass in theatres, n Railway which does not regard the com-
fort or convenience of passengers or anyone else, has declared a divi-
dend of 19 per cent. per annum for a public utility service which refuses
to carry through any reductions which are supposed to be good enough
for the taxpayer of this country who owns the other State-managed rail-
ways | 8ir, while we wish the shareholders of the Bengal and North West-
ern Railway the fullest benefit of their investment, I think it i« time that
thix 19 per cent. dividend should he looked into with a view to see why
they will not fall in line with the very extremely modest reductions which
we make in our State-managed Railways. I think I can quote the divi-
dends of some other railways too, but I quote particularly the dividend of
the Bengal and North Western Railway for two reasons. It may be very
well managed ag far as the shareholders and their dividends are concerned,
but as far as the public which it serves is concerned, that railway is the
one railway which has frightened us, the Indian publie, with regard to
any reconciliation to the idea of eompany management at all.

These Sir, are the salient points which should now be borne in mind.
To put the matter in a nutshell, while we congratulate the Honourable the
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Commerce Member and the Railway Board on the handsome results which
have been put forward, whilst we congratulate them on the very appreciable.
funds which they have been able to set aside, as representatives of the tax-
payer, as representatives of the commercial commumity, and if I may
claim, as those who have got the best interests of the agricultural class at
heart, we want a substantial step to be taken by the Government of India
to make sure that the existing rates of fares and freights which bring us
these very handsome results arc what one would call reagonable rates and
not rates which may justifiably be called profiteering by the sole mono-
polist of railway transport in India, wiz., the State.

Mr. R. K. Shanmukham Ohetty: Sir, this is the fifth budget that the
Railway Administration hus presented to this House after the convention
which this House agreed to with regard to the separation of the Itailway
Budget from general finance. My Honourable friend Sir Purshotamdas.
Thukurdas pointed out how during these five years the Railway Adminis-
tration has not found it necessary to draw upon the reserves for meeting
the contribulions to the general revenues, and to that extent I might join
my Honourable friend in congratulating the Railway Administration. But,
8ir, merely from this fact that the Railway Administration has very
regularly and promptly puid its contribution to the general revenues, it
cannot be said that our railways in India have attained the maximum
standard of officiency and economy. For one thing, the various factors
in the Railway Budget make it very difficult to make comparisons between
the results of one year and another vear. Students of railway economy
know that, in the items that go to make railway éxpenditure, there are:
what might be ealled variable and constant items of expenditure. Items
of expenditure like administration, interest charges, and the provision for
depreciation fund may be considered as constant iteme of expenditure,
constant in the sense that the amounts set apart for these items of expen-
diture are the same whatever mayv be the volume of traffic carried on the
railways. But to judge the efficient and economic working of a railway
svstem it is necessary to find out whether, in those variable items of
expenditure any increase of traffic has been met Lv correspondingly
economic operation charges. And when I attempt to look at the Railway
Budget from this point of view, I find it very difficult to arrive at proper
conclusions.  For one thing 8ir, new lines are added every year, and
on account of this factor it is very difficult to judge how far the increase
in traffic and the corresponding increase in the operation expenditure are
due to the opening of these new lines and how far these items are to be
accounted for by the increase of traffic on the existing lines. The pro-
vision for depreeintion fund is another faetor which makes comparison
very difficult. The House will remember that, after the acceptance of
the convention, we are providing now for our new capital expenditure a
depreciation fund ecaleulated under certain rules. This was not done in
previous years. This factor ngain maker it difficult to make scientific com-
parisons and arrive at correct conclusions as to the efficiency and economy
observed in the railway system. It would greatlv faecilitate this com-
parison if, in presenting the Railway Budget to this House, the Railway
Administration will give us some indication as to what allowance must
be made for these new factors that have crept into the Budget.

Spenking on the discussion of the Budget of 1027-28, I drew altention
to the report of the Committee which was appointed by the Railway Admin-
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istration to enquire into the management of the railway workshops, and
1 then pointed out how, if thoso recommendations were given effect to
completely, the Railway Administration would save something like
Rs. 4} crores-on the repairs und maintenance of locomotives and couaching
vehicles. T find from the Budget Memorandum that in 1927-28, the ex-
penditure on repairs and meintenance of locomotives and coaching vehicles
was Iis. 9.28 crores, in 1928.29 it was Rs. 9°10 crores, and in 1920.80
it is expected to be Rs. 8908 crores. The revised cstimate of 1928-29
is therefore Rs. 14 lakhs less than the previous yeur, and for 1929.80 it
is expected to be Rs. 17 lakhs less than the current year. In so far as
the railway workshops are now in a position to maintain the repairs of
locomotives and coaching vehicles at a cheaper rate than it has been done
hitherto, the Railway Administration certainly deserve our congratulations,
but if T may draw my own conclusions from the report of the Raven
Committee, T would draw the attention of my Honourable friend, the
Commerce Member, to the fact that there is still very great scope for
improvement and economy in the management of the railway workshops.
T sincerely hope and trust that the Honourable the Commerce Member and
the Railway Administration will constantly keep in mind what a great

saving can be made if only the railway workshops nre run on the most
economic and efficient lines.

My Honourable friend, Sir Purshotamdas Thakurdas, drew: attention
to the fact that on the 81st March, 1880, our railway reserve fund will
stand at about Rs. 22§ crores and the depreciation fund at about Rs. 18}
crores, Sir, on a previous occusion I asked of the Honourable the Finuncial
Commissioner of Railways how these reserves ure invested and what
return we get from the Government of India on these reserves. I was
told ‘on that ocousion that these reserves are merely merged in the general
cash balances of the Government and that we get intereat at about 1 per
cent. lese than that at which the Government of India borrows, and I
was further told that, considering the fact that, from the point of view
of the Government of India this is to be considered as call money, the
rate of interest that we get is more than rcasonable. Theoretically, no
doubt, I can see the soundness of the argument of my Honourable friend,
the Financial Commissioner, but I would put it to him whether in
practice this reserve which is to the oredit of the Railways is to be con-
sidered as simply call money by the Government of India. I hope that
when the lakours of the Committee which has been appointed to review
the working of the separation of railway from gencral finance are finished,
we will arrive at some arrangement by which we would get a reasonable
rate of interest for the reserves nocumulated by the Ruilway Administra-
tion. Laat year, during the discussion on the General Budget, we dis-
covered that the Finance Member of the Government of India had un-
ceremoniously considered these reserves as having helped him to wipe
off the unproductive debt of the Government of India. In that attitude
of the Finance Member there is very great danger for the railway reserve
that we are accumulating, and against this danger it would be essential
for the House to devise some safeguard. If the railway reserves are
to be used for wiping off the unproductive debt of the Government of Indis,
then we cnnnot ke justified in accumulating these reserves. I hope that
the Committee that is now reviewing the separation convention will go
into this question also.
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Honourable Members will remember that, at the time_the ponventgon
was arrived at, one of the objects which the Housc had in view, In agreeing
to the uccumulation of a reserve fund, was that the reserve ought to be
utilised in reducing fares and freights. In the first two years of the
working of the convention we were told by the then Commerce Member
that the size of the reserve did not justify our launching on any policy
of reduction of fares and freights. Last year, my Honourable friend, the
present Commerce Member, initiated a healthy policy in this direction,
and *this year, again, in the snnouncement that he has made alout a
reduction of fures and freights, he has continued that policy. Honourable
Members will remember that it was pointed out that the new reduction
proposed to be brought into force next yvear would result in a loss of
about 65 lakhs of rupees to the railways and I put it to the Housc and
to the Honournble the Commerce Member whether, in view of the fact
that we have got about 22} crores in reserve, the policy of the Honouratle
the Commerce Member is not really too conservative. I would say, Sir,
thai the size of our reserve warrants a bolder and a more forward policy
in the direction of reducing freights and fares. On the gencral question
of freights and fares, my Honourable friend Sir Purshotamdas Thakurdas
drew the attention of this House to the necessity for fixing a standard
revenue which railways ought to earn and then to decide what ought to
be the reasonatle rates to ensure the earning of that standard revenue
from the railways. 1 cntirely endorse what Sir Purshotamdas Thakurdas
has said in this matter. In answer to a series of questions, addressed to
the Honourable Financial Commissioner for Railways the other day, he
told this House that the BSecretary of State had fixed maximum and
minimum rates about 15 years ago, and he further said that there was
no necessity to revise the maximum and minimum rates, because they
were sufficiently elastic us they exist at present. Sir, T would submit
to the Honourable Finencial Commissioner that the very faot that there
is great elasticity between the maximum and minimum rates will go to
defeat  the very object of fixing u reasonable rate. I would say that, if
Railway administrations are to fix a reasonable rate, they ought not {o
be given so much elasticity between maximum and minimum rates. The
very fact that maximum and minimum rates have been fixed docs not
necessarily ensure that reasonable rates will be charged for certain clukses
of commodities, kecause the fallacy of the argument iz that a maximum
rate is necessarily a reasonable rate. The time has therefore now come
when the whole policy of maximum and minimum rates which were fixed
15 venrs ago should now be reviewed in the light of recent developments,
in the light of the standard revenue which we have asked the Railwav
Administrations to contribute to the general revenues. In this connection,
Sir, T would like to draw the attention of the Honourable the Finance
Member to a concrete case which will illustrate mv contention that this
great elasticity that is given to the railway administrations in the fixing
of rates has in many enses resulted in inequality and injustice. T have
been told that the railway freight for varn bales from Coimbatore to
Madras, which is a distance of about 808 miles. is Re. 1-1-0 per maund, hut
fthe railway freight from Madura to Madras, which is 848 miler, that iz 42
miles more. is 0-8-11. Now, in the face of this inequality. how is it possihle
for the mills in Coimtatore to compete in the Madras market with the
mills in Madura. My friend Mr. Sesha Ayyvangar, who comes from
Madura, tells me that the reason is obvious. I do not want to impute
motives to anvbody, but the fact remains that in Madura there is a huce
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mill which is an English concern, whereas in Coimbato i

managed by Indians. I do not wish to suggest that, in ﬁ;?n;hti;]éligse
the Railway Administration wanted consciously to give undue preferencé-
to the English-managed mill at Madura but then the fact remains that
for a distance of 306 miles you charge 1-1-0 and for & distance of 348
miles you charge 0-6-11 per maund. Well, 8ir, this was discovered un-
fcrtunnte!y by the Coimbatore mills only very recently, especially after
the opening of the Pollachi-Dindigul line What we do now in’ Coim.
batore is this: we send the varn from Coimbatore via Pollachi, Dindigul,
l\fadurn. to Madras, a distance of 491 miler, and it costs us only 15 annas.
Yet my Honouratle friend the Financial Commissioner would say that the
railway administrations have got sufficient elasticity in the maxima and
minima rates fixed by the Secretary of State, and therefore there is no
necessity for revising these rates. This is a very good concrete case which
must convinee the Railway Administration that the time has now come,
not only to revise maximum and minimum rates but also to see that
the maxima and minima do not give 80 much elasticity to the railway

administrations as to charge rates which aro in many cases inequitable
and unjust. )

.

8ir Purshotamdas Thakurdas: You can multiply these instances.

Mr. R. K, Shanmukham Ohetty: My Honourable friend Sir Purshotamdas
Thakurdas was helling me the other day that the cotton freight from Hubli
to Bombay vie Nagpur was a similar ease in point. It might be said that
a Rates Advisory Board has been set up and it is open to Indian merchants
to bring these coses to the notice of the Board: bubt, as my friend Bir
Purshotamdas Thakurdas pointed out, the agriculturist, who is primarily
affected by this disparily in rates, is not organised, nor is he sufficiently
educated to take advantage of the existence of the Railway Advisory Board.
Tt is therefore all the more necessary on the part of the Railway Administra-
tions to see thet the freights and fares are so fixed that they would be
considered reascnable, and at the same time ensure what my Honoursble
friend called a standard revenue to the State. Sir, I do not think at this
stage of the discussion it is necessary for me to touch on more topics.

Mr. H. G. Oocke (Bombay: European): I have listened with consider-
able interest to the cxcellent speeches of Sir Purshotamdas Thakurdas and
Mr. Chetty.

Sir Purshotamdas Thakurdas: For once we agree.

Mr. H. G. Cocke: Yes, for once we agree. We often agree when the dis-
cussions in this House are on business topics but possibly we do not so often
agrec when they are on political topics. Political debates are great fun.
somctimes but T must say I like to get to a business discussion for & change.
8ir, it is rather interesting in the matter of railways to delve a little into
the past, particularly in view of the reference to a 19 per cent. dividend
which 8ir Purshotanmdns Thakurdas mentioned just now. I do not know
the details of the Bengal and North Western Railway. One often hears
that a large dividend is declared, but T doubt very much whether many
people reap that rate of dividend; that is to say, people who have held
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ghares since they were at par have perhaps only received in all an average

return of 2 or 8 per cent. People who bought shares a short time back

12 Noox. have got 19 per cent. on their nominal holding, but possibly only
‘four or five per cent. on their purchase price.

1 tore myself away yesterday from the interesting matter of deferred
rebates and went into the Library to look up the past history of Indian
Railways.

8ir Purshotamdas Thakurdas: Including railways under State manage-
ment ?

Mr. H. @G. Oocke: Railways as a whole. In 1845, which is going back
4 long time, I see that three experimental lines were sanctioned. In 1858
Lord Dalhousie, in his Minute, recommended that railways should be deve-
‘loped and the provinces linked up. In 1859 contracts were entered into for
5,000 miles of railway. In those days capital was not available in India
-and 5 per cent. had to be guaranteed by the State. The early results were
very disappointing, and up to 1869 a deficit of 166 lakhs was shown. In
‘the year 1880 there were only 8,500 miles of railway, and I find that in
1800, for the first time, the railways showed a small gain, so that it may
not be entirely inapposite to raise these points about the distant past. If
you are going to review the return from your railways, you musb recollect
‘that where an industry has had a very bad time for a considerable number
-of years, a certain amount of good harvest is expected in after years.

On the subject of the return on capital outlay, I quite agree that it is
a subject that deserves investigation, as to whether we are not obtaining
-somewhat too high a return on our capital. I see that in the last six years
this return has varied between 4.38 and 5.-85 per cent. For the last year

it was 5-41, so that you can figure it as averaging from 53} to 5% per cent.
‘in recent years.

8ir Purshotamdas Thakurdas: Will the Honourable Member kindly tell

me who paid the losses till 1900, the taxpayer of India or the shareholder
.abroad ?

Mr. H. @. Oocke: I do not want to go into ancient history further.
Sir Purshotamdag Thakurdas: But you yourself raised the question.

Mr. H. G. Oocke: T was merely sketching out what had happened in the
past. ‘

Sir Purshotamdas Thakurdas: At the expense of the taxpayers!

Mr. H. @. Oocke: Our railways in the early days produced very indifferent
‘results. One has got to recognise now that railways are becoming much
more an all-India business, and whether it is a question of rates or policy
-or timings or salaries or staff quarters, you have got to look upon the rail-
ways as an all-India organisation, and not to look to any one or two systems.

This point comes up particularly in connection with the suggestion for
a new Railway Member. I do not wish to discuss this subject at any gread
length because it is sure to be discussed when the Demands for Grants are
taken up. At the same time it is one of the principal items included in
the budget and I should like to point out, having been present at the pre-
Timinary discussion when this matter was brought up, that it does seem
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to me that we have got to take a present-day view of our railways. We
have got to realise thab railway labour problems have come to stay. We
must deplore that, in the pnst vear or two, the GGeneral Member has been
engaged verv little on transportation work. It is obviously false economy
to have that Member, wlo is an expert in'transportation, taking up &
very large part of his time on labour subjects, and T therefore trust that
that aspect of the matter will be considered very earefully by the House
when the time comes to debate it.

The question of the carringe of fuel is one on which 1 should like to
make one or two remarks. The Honourable Member will remember that
in Caleutta, in December, the Associated Chambers asked for a reduction
in various things, conl, oil fuel, cotton, ctc. We have been met to some
extent in the matter of coal, but oil fuel has not received any concession;
neither has any reference been made to it in the Honourable Member’s
speech.  Obviously coal and oil fuel are items which ought to go more or
less side by side. Tt would be a very great benefit to the country if some
announcement of policy could be made for the future, becaure a manu-
facturer is very inclined, and perhaps does change over from coal to oil
fuel beeause it pays him to do so. If vou reduce the rates on coal he may
be sorry and may be forced to change back. Oil fuel in particular is used
largely by agriculturists for small oil engines, und freight rates are very
high indeed. We gave one example in Calcutta, namely as between coal
carried from Jharia to Ahmedabad at 2.16 pies per ton mile, and oil fuel
carried from Bombayv to Ahmedabad—which ie one-quarter of the dis-
tance, but whieh costs nearly «ix times the amount,—at 12:58 pies per ton
mile. Mr. Chetty has given us striking examples of a difference in
freight which at the moment it is difficult to understand. Possibly the
Honourable Railway Member may be nble to give ns n renson why that
extranrdinary difference exists.

Mr. Chetty referred to the question of the Raven Committce, and the
impraovements that have been made in railway workshops. No doubt there
has been & vast improvement, and T am glad to sce from the budget that
the definite improvements of which we were told last vear, are being conti-
nued. For instance, on the Eastern Bengnl Railway, the average cost of
a standard locomotive repair ir two thousand rupeer less. We are told that
these improvements were obtained by definite «cconomies, made possible
by the modernisation of railway workshops.

I agree with ‘Mr. Chetty that there is probablv still a very large field
for future progress in those directions, because after all the Raven Com-
mittee only came out three or four years ago, and it takes a long time to
modernisé workshops and get them into thoroughly modern ways, and even
then. vou always are having new inventions amd improvements to put in
which will further reduce the cost. Incidentally, of course, thoge improve-
ments lead to labour being dispensed with in certain directions, but that
is umavoidable in these days.

I am verv glm':'. to see from the budget that amenities to passengers
have received considerable attention, and that 1} crores have been provided
in 1620-80, which include 1823 lakhs for the hetterment of the lower class
Ccarriages.
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Sir Purshotamdas Thakurdas referred to the question of Education. I
join with him in congratulating the Government on what is being done in
that mntter. The present condition of things has been growing up for many
years past, and is difficult to put right in a short time.

As regards improvements for the staff, that agaim is a subject which
will have the whole-hearted support of this House, but of course it is &
matter which has got to be done very carefully and gradually, because if
you have received complaints from a railway in Madras and you are induced
to put up your wages one rupee per day for a certain class of labour, that
reacts over the whole of India, and you have to consider, before giving
an enhancement, the effect in other parts of the country and the total cost.

With regard to the matter of stores balances, I regret the upward turn
that has been taken. We remember that it was a matter which was refer-
red to by the Inchcape Committee, who pointed out that the stores balances
were exorbitant.

The amount in 1921-22 was 28 crores, and sinee then the figures came
down gradually to 143 crores. Now, this year, we see them jumping up
to 17} crores. No doubt n reason is given for that, but I trust that that
figure will not be maintained. The claims paid sre very satisfactory, and
one rather wonders why one could not have had better results in years gone
by especially when the claims paid eame down from 120 lakhs to 93 lakhs
between 1928 and 1928. I should like to know what rearons are given for
the continued betterment here, whether large amounts are being spent on
watch and ward, on fencing stations and so on, for as I said, the fall from
120 crores to 9% crores in the course of five years is a very substantial
fall and as between 1926-27 and 1927-28 the percentage fell from -24 to .14.
Thesc are the points which struck me in going through the budget papers.
There are many others, but 1 have endeavoured to touch only on some
important points which have not been touched upon by the two previous
speakers, and the Honourable Member, T know, likes to have a vast num-
ber of items to reply to in the courso of his remarks.

Mr. Jamnadas M. Mehta (Bombay City: Non-Muhammadan Urban):
Bir, "before T touch the purely financial aspect of the budget, I should like
to have information on certain items included in the memorandum accom-
panying the budget. The East Indian Railway is a line where, as & result
of the separation of audit from aceounts, we were expecting large economies
in the administration and cost of operation. But the position of the
Enast Todian Railway seems o be deteriorating ns the operating ratio has
gone up by nearly one per cent, since 1927-28. T should have expected that
it would go down. but T am somewhat disappointed.

Then, Sir, my second point is about the heavy stores halances nnd the
erores of rupees lgrked therein. The reasons given for this increasc are not
quite satisfactory.

Then, the third point on which T want information is the exact meaning
of the sum of 58 lakhs, as shown in the memorandum to tha Reilway
Budget, page 8, whieh is gaid to be the value of the income-tax concessions
on certain lines, part of the proceeds of which were devoted for railway
purposes. This means that the railways will pay to the gemeral finances.
in addition to what thev pay by way of eomtribution, a further sum of
58 lakhs this vear. I want to understand whether this sam of Rs. 58 lakhs
represents the charge for a single yemr, or whether it represents the con-
solidated debit for several vears past.
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Mr. A. A. L. Parsons (Financial Commissioner, Railways): 1t represents
the charge that we expect we shall pay in the current year, that is to say,
in 1928-20. The amount for next year is, I think, a liftle less because one
of the income tax loans has recently been paid off.

Mr. Jamnadas M. Mehta: That means the railways have begun to pay
to the general revenues a sum of over half a crore more per year, in addi-
tion to the already heavy contributions which the railways are making. I
think so important a point might have been brought up earlier before the
Railway Standing Finance Committee and its opinion thereon taken which
was pot done,

I am sorry to find that my Honourable friend Mr. Cocke regards politi-
cal debate as mere fun.

Mr. H. G. Oocke: Sometimes mere fun.

Mr. Jamnadas M. Mehta: Political questions are matters of life and
deuth to us, while it seems they are sometimes mere fur to Kuropeans.
That is the vast gulf which divides us both. Batisfuction has been ex-
pressed by some Honourable Members, at the high figures of the surpluses
and the small reductions in rates and fares. But if we examine ‘the real
position, this superficial satisfuction will have to be considernbly mellowed
and modified. The railways are not really, after all, making any progress
in their earning capacity. They are, if not steadily declining, virtually
stagnant sinco the last four or five years. Whether vou look at the return
per wile, or whether you look at the percentage of return on the capital
at charge, the fact cannot be denied that the railways are carning less than
they used to do five years ago. This fact has been admitted in the Annual
Report for Railways for 1927-28. We find that the highest return which
the railways made was 5.85 per cent. in 192425, and to-day they barely
varn 5.40 per cent. They used to earn much less during the inicrval,
or practienlly the same. Though this difference might appear small when
Rs. 100 are concerned, vet when vou consider that we have now nearly
Rs. 700 crores invested in railways, vou will find that the gross receipts
are down by six crores of rupees and the net receipts are down by nearly
3% crores. T am all the more surprised at this dwindling returm from rail-
ways in view of the fact that there are nearly 12 or 18 causes why railways
should look up and not down. Tn the first instance, we have nearly 8,000
miles nf added mileage during the last five vears. We have also acquired
manyv company lines with the termination of their contracts, so that, what-
ever profit or surplus profit used to go to the shareholders of tle company,
and whatever expenditure was incurred on the London Board, have now
ceased and the whole profits of these lines should have come to us and
gone to swell our surplugses. The normal expansion of §raffic should have
further added to our income and also the recent publicity campaign of the
Railway Board, which at least costa us several lakhs of rupees a vear. In
‘gpite of these four causes, which ought to swell our revenues, we have not
appreciably increased our receipts. Then there are eight other reasons why
the economies we are supposed to have been practising in the wvarious
departments should go to dwindle che expenditure. We have a reduction
in the cost of repairs in our modernised workshops, of which various figures
are given. Rs. 2,000 per locomotive sent up for repairs is supposed to be
the saving now. The cost of operation is said to have decreased owing
{0 the extensions of marshalling vards and stations. We have nlso the
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'fall in prices of stores und materials; we have g fuel economy Lampmgn.
tas it is called, for which we have now given a special staff; we have gene-
* ral retrenchment and economies; and in addition we have three important
administrative reforms which we were promised would lead to ‘substantial
" economies ; these are the divisional systems of administration on the Great
5 Indian Peninsula Railway and the North Western Railway, the establish-
! ment of the Clearing House Office, and the separation of the, State railway
laudlt and accounts. Instead of these twelve or thirteen reasons between
' themselves making for higher earnings and lower costs, we find that the
;retum on the capital outlay has remained stationary or has decreased, so
| that while we incur lakhs of rupees expenditure on administrative changes
'and crores. of rupees on investments for extensions and new constructions,
'the net return from the railways is, on Government's own admission,
not even keeping up to the mark reached in the year 1924.-25. While I
say that the railways arc not improving their earning capacity I do not
thereby say that the railways are not charging higher rates and fares than
' they ought to. It is unfortunate that, while tho rates and fares charged
are excessive, the income that is obtained from these railways is not keep-
ing pace. I say, Bir, the rates and fares are excessive, because, in the
lagt six years, in addition to the sum of Rs. 2250 crores that is in our
rescrves, as pointed out bv my Honourable friend Sir Purshotamdas Thakur-
das and my friend Mr. Chetty, we have paid as much as 80 crores to the
general revenues and ahout B to 9 crores as loss on strategic railways.
All these come from the railway revenues, after the cost of operation, de-
" preciation fund and the interest charges have been provided for. It is a
commonplace in railway economies, Sir, that so soon as working expenses,
depreciation and interest charges are paid, all surpluses should go to relieve
the Railwav rates. Railwav experts have again and again pointed out
that any excess income hevond these three elements of cost means a tax
on transport, which should not be levied except in extreme emergent cases.
80 crores, contribution to the general revenues, 9 crores, loss on strategis
railwavs, 22:50 crores, reserve taken in excess of the nctual cost of trans-
portation. I make no mention of the depreciation fund hecause it may be
necessary. The only point I want to make regarding the depreciation
fund is that if the lives of the various assets of Railway property are longer
than what they are assumed to be for the purpose of charging depreciation,
the depreciation fund rules will have to be altered accordinglv. Otherwise,
the depreciation fund is not an improver charge on the railway income.
Ro, barring the depreciation fund, 22:50 crores of reserves and about 40
crores of contribution to the general revenues and for meeting the loss g
the Strategic lines. that is, a sum of over 80 ernes in 1he course of six
vears, has been trken out of the traveller, the trader, the merchant and
the agriculturist, in fact evervbody who travels, whether he is a worker or
an agriculturist or anybody else. There was an abundance of sympathy—
almost overflowing—in the speech of the Honourable the Railwav Memter
for the agricultural masses and the industrial classes, If he was in earnest.
he should stand aghast at the fact that in six vears, a sum of over 80
crores has been taken from these unfortunate individuals in excess of what
the true cost of transport in this country is. I say that only the true cost
of transport, which comprises working expenses, interest and deprecia-
tion, should be charged and nothing more. The last six years have
shown that transport is costing the people of this country much more than
what its actual cost ought to be, and the need for a radical revision of
rates and fares is therefore urgent. .,
» . s
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My Honourable friend Sir Purshotamdas Thakurdas referred to the
Standard Revenues Aot of 1021 (regarding railways) so far ns England is
concerned, and I should like to know what peroentage is fixed there as the
standard revenue for railways, beyond which they nre net entitled to make
any profit. I am told, Sir—and I am speaking subject to corrcetion—Lhat .
4} per cent. is the standard rate of income for railways in England. Sir, -
that we are taking much more than what the normal cost of transport is, |
is clearly evident. For these reasons, the demand of inv fflend Sir:
Purshotamdas Thakurdas for having some statutory provision for rates and
fares has come none too early.

Sir Purshotamdas Thakurdas: Overdue.

Mr., Jamnadas M. Mehta: Well, Sir, six vears of experienec shows
that we can carry on our railway administration with efficiency and inect
all cost of {ransport, and yet give relief to the agriculturist, the trader
and others, if only we have some statutory safeguard against excessive
rates and fares.

Now, Bir, I have only one more point to make. The Honourable the
Railway Member, with that sweet and gentle persuasiveness of which he
peems to be a past master,—which disarms even a man like myselt
(Laughter}—has argued at length the case for an additional Member.
I think the Honourable Sir Bhupendra Nath Mitra might add a feather in
his ‘cap because so soon after his Trade Unions Bill, one half of which
was controversial and the other half of which was non-contro-
versial, the Honourable the Railway Member has brought eut a
budget speech, half of which is absolutely featureless while the
other half is absolutely controversial. I do not wish to dwell at length
roday on the pros and cons of the fifth Railway Board Member; but 1
would ask the Railway Member to remember that, during the last sevon
years, the Agents of the various railway administrations have got immense
powers delegated to them, which used to form the subject matter of com-
munications between the Railway Board and these Agents. The Rail-
way Board in turn have got several important powers delegnted to them
by the SBecretary of Btate, which also rendered it necessary to make pro-
tracted and heavy references to that august individual. We have strengr-
ened the Railway Board superior staff by nearly 50 per cent. since 1922.
we have delegated certain functions to the Rates Advisory Committee, to
the Director for Wagon Pooling, to the Chief Mining Engineer for coal pur.
poses and to the Railway Conference Association. All these used ia
occupy the time of the Railway Board beforc in one respeet or another.
but are now made over to these bodier who are performing the functions
delegated to them, which would formerly have been performed by the
Railway Board itself. Added to that, Sir, as I said, we have strengthened
vour staff bv 50 per cent. and if vou vet need one more Member, the casc
for it would require to be made out far more strongly than it appenrs to
be in the Railway Member's speech. As I wish to advert to thia question
again on Saturday next I do not think I should occupy the time of the
House in dealing with it today. In the meantime, Sir, I repeat that the
railway position requires to be very carefully examined from the point of
view of earning eapacity, on account of the various factors that T have
mentioned, and to see whether, in view of the several erores of capital
we have spent on the extension and .rehahilitation of our railwavs, thev



THE RAILWAY BUDGET—GENERAI DISCUSSION, 1047

show any improved earning capacity, or whether they do not. If they
really show an improvement, and that improvement has been swallowed
up by other expenses, then we have gone from the frying pan to the [ire.
We find that, in the miscellaneous section attached tc these statements,
there is an endless number of special officers ond special comniittees,
gewallowing up lakhs and lakhs, and I &ften wonder whether part of the
reduced profits of the railways is not due to the extraordinary army of
special officers and special committees. Bir, I have done.

Mr, Mukhtar Singh (Meerut Division: Non-Muhammedan Rural): 8ir,
I congratulate the Honourable the Commerce Member on the prosperous
year that we had in the administration of the State Railways.

At the outset 1 may be permitted to complain most emphatically of the
unjust and unfair treatment meted out to the members of this House in
the presentation of the Railway Budget. Only 46 hours have been given
us to study and make our observations on the Railway Budge?. It is too
short a period to digest the huge smount of literature supplied to us and
to scrutinise the figures contsined in the different kinds of books. It is
too much to expect to give sufficient thought over this important budget,
unless we are allowed a breathing time to form our definite ideas. The
situation becomes much more difficult for non-officials, who have no
establishment at their disposal, to go into the intricacies of different figures,
and who are further asked to attend the Assembly even on the day in-
tervenihg. 1 hope and trust that in future due regard will be made to
this complaint and sufficient time will be allowed to the members to study
the Railway Budget before they are asked to express their opinions on the
same.

Now, being afraid of the shortness of time at my disposal, I come
straight to the budget. The first thing that strikes me is that the proposed
income in the budget is not warranted by the situation in the country.
In the same way the expenditure proposed is too high and we are asked
to vote for ib in the hope that, after defraying all the expenditure, the
net gain will be sufficiently high. I may say, Sir, that the expenditure
proposed will have to be incurred, no matter whether the income falls
short of the proposed figure or not. It seems to be very objectionable
procedure to increase the expenditure on the proposed income. Not only
will the expenditure proposed affect the budget year, but it will also
affect the years to come. ’

I shall take first the income side. The sactuals of income in 1927-28
from passenger and goods earnings were 110 crores and we budgeted for
108 crores. As a matter of fact now we are expecting an income from
these sources to 111 crores, i.e., about 8 crores more than we kudgeted
for last year. In the earnings of coaching vehicles from passengers we
have got about 40 lakhs less, but in the case of goods earnings we have
got three crores more. Though we have got 40 lakhs less in passenger
traffic still we have budgeted for 6 lakhs more than the budget of the
last year and 42 lacs more than the revised estimate. I may submit that,
owing to the hard competition in short distance travel between motor ser-
vices and rsilways, and owing to famine conditions in the United Pro-
vinces and the Punjab, it cannot be safe to budget for more than the
revised estimate of the current year.~ This will reduce the income side
from coaching vehicles by about 48 lacs. Coming to the goods traffic,
the Honourable the Commerce Member has not told us the reasons on
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acocount of which he has come to the conclusion that the income from
this source will not even be equal to the income during the current year,
but a bit more. Further he has not told us the reasons as to why the
income under goods during the current year has abnormally increased over
the budgeted amount. I shall try to show, Sir, that the income proposed
from goods traffic ia too high. The rabi crop in the United Provinces and
the Punjab is expected to be very poor. The large import of Australian
wheat, which has increased from 40,500 tons of 1926-27, to 69,200 tons
in 1927-28, will also affect the movement of Indian wheat. In the case
of cotton, we cannot expect the same huge traffic that we have witnessed
in the current year. It may not be impertinent on my part to invite
the attention of the Honourable Member to the remark en page 68 in the
Review of the Trade of India for the year 1928-27 from which he will
find that the prices in the year 1926-27 were very low, and
so the stocks were held up, but during the year 1927-28, as stated on page
62 of the Review of Trade for that year, the prices went up. This explains
the large amount of earnings from cotton transporb. This year there is
already a large stock of cotton held up in Bombay, owing to the slackness
in export demand, for we connot expect a heavier traffic this year in this
commodity algo. Besides this, in spite of the huge paraphernalia of agri-
cultural exports, the Department of Agriculture has miserably failed to
discover long staple cottons suitable for Indian soils and climate. The
Indian mille are increasing the spinning of finer counts and thus they ore
importing a large quantity of cotton from America. The import of cotton,
which was only 18,000 tons in 1925-26, increased to 46,000 tons in 1926-27,
and it has further increased to 66,000 tons in 1927-28. Thus it is quite
clear that we cannot base our estimates of income on the gbnormal in-
crease from goods earnings during the current year. Qn page 4 of the
explanatory memorandum we find the remark:

“It ia in our opinion toc early yst to gauge the effect of the reductions which have
leen made in the rates on kerosine oil, manures, and oil cakes, jagree and petrol.”

From kerosine oil the income has been disappointing; perhaps it is due
to the fact that crude oil, _which is replacing the kerosine oil in oil
engines, has not got the advantage of this reduction. If the recommenda-
tions of the Roads Committee are adopted, it may check the continuous
increase in petrol consumption, and thus the traffic from this source may
fall below the expectation. Jagree also is not expected to give a higher
return, as the area under sugarcane is decreasing. Thanke to the indiffer-
ence of the Government of India in shelving everything for the magic wand
of the Council of Research for Agriculture the retwrns under jagree nre not
expected to be very hopeful. In the short time at my disposal I cannot
deal with all the other commodities. It seems to be quite clear to me
that this yesr the income from goods traffic has been more by 8 crores than
the proposed ineome in the budget. This is an abnormal incresse and
cannot be expected to be perthanent, and therefore I consider, Sir, that
the income on the budgeted side should be reduced at least by 8 crores.
Coming to the expenditure side, we shall have a chance of discuseing the
same under different demands and so I do not propose to enter into the
details of the #¢ame.. Bub' T cannot wefraim from pointing ‘out that the
hudgeted eetimate in 19988-20 under head administration was only 18,08
lakhs bu# in gevised estimate the figure swelled up by 89 lakhs, and now
it is proposed to make it a permanent figure. In the total expenditure on
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railways the cost of administration is about 20 per cent., and this high
cost of administration holds up all the reforms for the betterment of lower
services. The House should be very jealous of any increment under this
head and should see that the figure under this head does not exceed 18,08
lakhs, the budgeted figure of the last year. The total proposed expenditure
it higher than the last year's budget by 2,76 lakhs and is higher by 81
lakhs from the revised figure. As I have already explained that the
income proposed in the budget is not likely to be realised, it seems to be
unsafe to budget for a higher figure of expenditure than we budgeted for
lagt year. We have seen, Sir, that in the last year, though the budgeted
figure was only 65,91 lakhs, yet we increased it to 68,36 lakhs in the
revised estimate. Similarly we should budget for not more than 66 crores
this year, and cut down the budgeted figure by 2 crores 67 lakhs so that
our expenditure may be compatible with the income of the next year.
If in working we find that an increased expenditure is demanded on
account of the incremse in traffic, we can certainly raise the budgeted figure
ns we did during the current year. It seems to me quite unsafe that we
budget even higher than the revised estimate, especially when there seems
to be no chance of getting the proposed income.

Now I come to the other announcements of the Honourable the
Commerce Member. In a budget speech these announcements are the
only things important from the public point of view. In a Railway
Budget I expected three things for announcement from the Honourable
Member in charge of railways, (1) better treatment of the constituents
-—the passengers and the merchants of this country, (2) betterment of
the condition of the employees, and (8) a higher nett profit by economising
the expenditure. I may be excused for saying that I have been sorely
disappointed in all thesc three aspects. The first heading of the better
trentment of constitvents can be divided into two sections, firstly the
amenities to passengers, and secondly better facilities to merchants.
The Honourable the Commerce Member has announced a decent charity
of B} lakhs in the reduction of third class fares for passengers on the
Eastern Bengal Railway. 1 expected a declaration of the right of third
clase and intermediate class passengers to travel bv mail frains and
other fast trains. I expected that, instead of wasting money in foreign
countries for edvertisement, arrangements would be made to publish
time-takles and rules and goods tariffs in the vernaculars of the country.
1 expected that sleeping accommodation for third and intermediate class
pessengers would be provided. But none of these things has come. As
to the goods traffic, T am glad that the coal rates have been reduced,
but I may be permitted to say that there remains a great necessity of
revising the whole tariff rate with the idea as to how best we can serve
the interest of the country. To leave the entire matter to the Agents
of different railways to fix rates between maximum and minimum rates
in simply absurd, especially when the maximum rates are three times
the minimum rates. The average speed of goods trains of 9'9 miles
on the broad gauge is one on which the Railway Board cannot be
congratulated and especially when goods are not booked for days together,
nnd the wagons are held up in transit at -different stations. The
Honourable Members of this Houge very well know that a number of
merchants come to grief every yvear by not receiving the goods at ‘the
expected time. The reduction in rates of fresh fruits and vegetables
might have been welcome, provided the reduction had taken place in
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carrying these artioles by passenger trains, as it is not likely that goods
traing will be used for this purpose, especially when Mr. Parsons has
proclaimed in this House on the 80th January, in reply to a question
of mine, that ‘‘Rauways publicly notify that they do not guarantee the
delivery of goods within any specified time''—a very nice assurance for
the traders of thig country! I expected that the recommendations of
the Royal Agricultural Commission in connection with freight rates
would at least be carried out and the cultivator would be able to benefit
by them, but even this announcement has not come. The freight rates
fcr forest produce should have been reduced over all the railways, so
that cheap rates for fuel would have released the cow dung cakes for

manure, and the cheap rates for fodder would have given somne relief to
the starving cattle of this country.

As to the amenities of the railway employeecs, the very small amount
of 86 lakhs for improving the service conditions of lower paid employees
is simply disgraceful and in the words of the Pioneer is ‘‘a very timid
aupproach to a fair wage scale’”. This too does not seem likely to
te availed of if the House does not agree to the new expenditure of Rs. 84
thousand for creating a new post on the Railway Board.

As to the third item I find, Bir, that no attempt seems to have been
made in working the railways more cheaply. The working expenses are
top-heavy, as they have been heretofore, and the large increase in the
wileage of State Railways has not brought about a reduction in working
and maintenance per mile of railway.

Thus, Sir, the Budget, as presented, is sorely disappointing.

Mr. E. T. Bykes (Bombay: European): Mr. President, in the many
papers supplied to the House—the speech ~f the Honourable Com-
smerce Member and the speech of the Chief Commissioner and the
Explanatory Memorandum—so many subjects are dealt with that one
would think that none had been overlooked. Yet one looked in vain
for any explanation or apology on the part of Government for its depar-
ture from its declared policy of railway conmstruction., The declarations
of this policy have been unambiguous. Addressing this House in August
1926, His Excellency the Viceroy announced a programme of 6,000 miles
of new line in the five years ending with March 81, 1982; and in the
Administration Report for 1926-27 the Railway Department went one
Letter and announced a programme of 7,000 miles for the same period,
with 4,000 miles still under construction at the end of it. The House
van imagine how the rural population in the hitherto neglected areas
felt cheered, for the House need be under no illusion as to the desires
of the cultivating community. What they desire is Railways always and
more Railways. One has only to follow the traces of the many lines
that have been marked out by the Railway Board to be asked with
raonotonous frequency ‘‘When will the rail come?”’ These declarations
were reinforced by the Government speaking by the mouth of His
Excellency the Viceroy before the Associated Chambers of Commerce
in December. He said:

“The first and foremost duty of the Government to industry and commerce is the
development of communications.”
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He was speaking before the Associated Chambers of Commerce, and
therefore for the moment he did not mention agriculture, but we know
trom his speeches on other occasions that agriculture is as much his
concern ag industry and commerce. In addition, the Government is
eesociated with this House in the convention for the separation of rail-
way and general finance, of whose objects the principal one is to enable
the railways to carry out a continuous policy. !

Now, Bir, it must te said, that, up to a comparatively recent date,
ihe record of the Government has been quite good in this respect. The
war left the railways with depleted organisation and large arrears of
maintenance to be msade good. Xven in 1926 iy had not the organisation
necessary for the conduct of a programme as outlined by the Viceroy.
But it was developing it. Meanwhile the Government was proposing,
and the House approving, the provision of ample funds. Deductions from
the gross annusl amounts were mede on account of the short spending
capacity of the administrations, but it was clearly understood that, should
Agents be able to spend more, the money would be forthcoming; and
{his policy was carried on continuously until, in the last financial year,
the tota] capital expenditure amounted to over Rs. B2} crores, as against
a hudget provision ¢f Rs. 26 erores. The fact that the budget provision
for the current year was only Rs. 24 crores excited no alarm, and the
Agents proceeded with their programmes ag usual. In September a
change came. The Agents were told that, not only had they to reduce
their demands for the following year to about 26 crores, but that their
expenditure for the current year was not to exceed that amount. I do
not know how to iinpress on the House the seriousness of the results of
this action. Perhaps in one way or another sll Members of the House
rre aware of it. From the point of view of the administrations, it would
he nothing short of disastrous. One Agent, for example, was called on
to reduce his expenditure for the year by no less than 36 per cent.,
although his rate of expenditure for the first half of the year had been in
.cxcess of the average rate.

Mr. A. A. L. Parsons: Which one?

Mr. E. ¥ Sykes: The North Western Railway. The House can
imagine the extent to which works have been left incomplete and the
painfully organized staff dispersed; but the blow was still harder for the
rural areas which had been waiting and waiting for railway facilities
and saw as the only obstacle the undeveloped spending powers of the
administration. Here is an example. In an undeveloped portion of
Assam, an extension of the State line has been projected and the return
guaranteed by the Local Government. In the same area, private enter-
Trise has projected another line of communication. Senction to this is
held vp pending the comstruction of the State line. The latter, although
guaranteed by the Local Government, cannot be constructed for want of
tunds. The development of the whole area meanwhile is suspended, but
the want of this line prevents any development in the area lying still
further to the North-East.

It is not obvious why the Government should not have frankly ex-
plained the situation to the House and asked for its approval. But on
the contrary it hid it as long as possible and did not even communicate
it to the Standing Finance Committee when it met in November. And
yet the matter was very simple, even though to explain it we have to
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deal with the matter of finance. This is a subject which we are sup-
posed to approach with a feeling of awe and reverence. But I submit
there is a good deal of unnecessary ‘‘bagey’’ in this respect. Like M.
Jourdain with prose, we all of us find ourselves practising finance withoust
knowing it. It is perfectly true that in this, as in all other actjvities,
there are some who have a wider experience and greater insight than
others and these sre called experts, And very properly we are guided
by their views. It is, however, a matter of universal experience that
wnfortunately experts can be found to support every variety of view, and
o the end the plain man who puts up the money hag to decide between
them. So I ask the House not to be afraid of words, but to remember
that they are in this case the plain man and it is their duty to form
and act on an opinion formed by such guidance as they may have avail-
sble. What has happened is simply this, that the Government's ad-
visers, who formerly thought that its credit admitted of borrowing for
capital ‘works on a large scale, now think that it is only possible on a
mmsller seale. It is a subjeet on which there is room for a difference of
opinion. The Government of India gave its views to the Roads Deve-
lopment Committee. The Finance Secretary said: ‘‘I do not think
that anybody could say that we have reached the limit of the credit of
the Government of India’’. Later he observed that while an addition
to the annual capital expenditure of the Government of forty crores
would be out of all bounds an increase of five crores would be conceivable.

Now, what is the effect of this action of the Government? We can find
out from the speech of the Honourable the Commerce Member. The
mileage of new lines to be opened in the first three years of the quinquen-
nium will be 2,000. The mileage of the next two, owing to the restric-
tion of funds, will not be above the average and will therefore bring the
total for five years up to a little over thrce thousand miles, or half the
projected mileage.

What then is the casc which the House has against the Government?
I would like the House to consider this matter very carefully. In view
of the unreasonable manner in which the blame for everything is often laid
on the Government, it is not surprising that the criticism loses some of
its force. Let us be clear then that we do not blame the Government for
¢hanging its view. Those who think worst of it would not wish it to add
to its vices an unenlightened consietency. What we do blame the Gov-
ernment for is for the panicky manner in which it acted on its changed
views. We blame it for following a policy inconsistent with its first and
foremost duty to industry and commerce; we blame it for a breach of the
convention regarding the separation of finance which was accepted by all
parties in 1924; and finally we blame it for its want of frankness in not
making the position clear to the House, and asking its advice and assist-
ance.

Sir, T should not like to be thought to be content with expounding the
causes of our troubles and assigning the blame for them. Nor, on the
other hand. would I be so presumptous as to hope to indicate the com-
plete remedy. Life is not as simrle as that. My contribution will be
to say to the Government that, as vou have failed in your effort to carry
out vour first and foremost duty to industry snd commerce, (not to speak
of agriculture), it is vour duty to institute an inquiry into the best manner
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of doing so and to bring the results before the House for its approval; and
to the House, that in connection with the revision of the convention re-
garding the separation of finance every effort shall be made to render it
panic-proof.

« Mr. Fazal Ibrahim Rahimtulla (Bombay Central Division: Muham-
madan Rural): Sir, T would have had no desire to make a speech this
morning had it not been for the business like speech of the President of the
Indian Chamber of Commerce, Bombay. Sir, I thought 8ir Purshotamdas
Thakurdag was voicing the feeling of this House when he put forward those
valuable suggestions on the Railway Budget. Those suggestions are very
useful, and I hope the Honourable Member for Railways will give his very
careful consideration to them.

Sir, Mr. Cocke first of all, unconsciously I think, hurt the feelings of
this side of the House by saying that we sometimes create fun when poli-
tical debates are conducted in the House .

* Mr, H. @ Oocke: I said that political discussions in the House have
gome times created fun. I do not think it is quite the same thing as what
the Honourable Member represents me to have said.

Mr. Fazal Ibrahim Rahimtulla: I do not think any discussion of a poli-
tical nature in this House can be regarded by anybody as creating fun for
anybody except perhaps for my friend Mr. Cocke. 8Sir, my friend belongs
to a well known company of auditors, being the senior partner of Messrs.
Fergusson and Company, and I do not know, Bir, how he could possibly
repudiate or find fault with the remarks of Sir Purshotamdas Thakurdas
when he said that the dividend of 19 per cent. which is earned bv the
Bengal and North Western Railwav, could be regarded as a reduction in
the rate of interest on the present value of the shares. T think, Sir, in
every company, we calculate on the par value regarding the interest, and
there is 86 much feeling in this House regarding the dividend declared by
the Bengal and North Western Railway that a Resolution has been tabled
asking Government to take the line over when the agreement of that Rail-
way oxpires, namely in 1981

Mr. H. G. Oocke: May I interrupt the Honourable Member, 8ir? I
did not wish to indicate that the dividend was necessarily good or bad. I
do not know the fncts. I merely said that when the dividend was 19 per
eent., it did not follow that anyoune got 19 per cent. on their investment.

Mr. Fazal Tbrahtm Rahimtulla: That shows the huge profit the Railway
is making,

Mr. H. @. Oocke: Quite so.

Mr. Fazal Ibrahim Rahimtulla: I am glad that my friend Mr. Cocke
has taken the trouble to look into the historv of the question. He began
to trace the history of the Railways, and when my friend Bir Purshotam.
das Thakurdas pointedly made a remark regarding what the taxpayers
havo paid ar a clear loss, namely 10 crores of rupees, my Honourable
friend Mr. Cocke did not wish to proceed further because he had no argu-
ments to ficht that. He need not have taken the trouble to go to the
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Library, Sir, because if he had looked up the Re ort of the A Y

mittee, which deals fully with this quefbion at ;age 99, in A(;“l;oel:‘:llixbgﬁ

he would have seen the actual facts. There they clearly point out {hat

the amount paid as guaranteed interest is £208 millions, and the net loss

r}'ll:;ch tge taxpayer has paid till 1919 is Rupees 10 crores 7 lakhs and 75
usand.

There is one point which I wish the Honourable the Commerce Mem-
ber to take notice of, and that point has been brought to our notice by the
1 pa. Local Railway Advisory Committee. It is regarding the point
that they do not get money enough and in time to spend during
the year that they arc expected to spend. Regarding the construction of
new lines and the extension of existing lines they gét sanction for the money
in April, then they place orders in England in June or July, and when the
goods arrive which is about Septemler, one finds that one is not able to
spend the money which is given to one, and according to the rules of the
Railway Board, one has got to refund that money if one is not able to
spend 1t during that year. My Honourable friend, Sir Purshotamdas
Thakurdas, mentioned about the Local Advisory Committees. I can say
from my experience that the Bombay, Baroda and Central India Railway
Advisory Committee is working splendidly, and the Agent of that Railway,
who is the Chairman of that Committee, is very sympathetic and has
always carried out the wishes of the majority of that Committee.
(An Honourable Member: ‘‘Hear, hear.””) I hope that this policy will be
tollowed by the other Local Advisory Committees atout which my Honour-
able friend, Sir Purshotamdas Thakurdas has rightly complained.

I will now touch upon the question of the additional Railway Board
Member, I do not desire to say anything at present regarding his useful-
ness. The Honourable the Railway Member has dealt at length with that
question, but whilst he did so and tried to make out a clear case, I am
afraid that he has not taken into consideration the wishes of this side of
the House to have an Indian for that post. The House will remember
that, while Sir Basil Blackett was the Finance Member, he pointed out
that there are four Members on the Railway Board and that one of them
should be an Indian, and an early opportunity should be taken, in the event
of a vacaney, to appoint an Indian to one of the four posts. The Railway
Member has now come forward for the appointment of a fifth Member
without in any way telling us that’ he will consider sympathetically, or
that he will agree on the floor of this House, to consider the question of
having an Indian for one of these five appointments. I hope that he will
have regard for the feeling of this House, which is rightly claiming that
even out of the four existing ones, there should be at least one Indian.

As regards the suggestion which I wanted to make, regarding the unfair
freight rates, it was covered very clearly by an example which my Honour-
able friend, Mr. Chetty, cited, and I hope that the B-a}ilway Board will look
into that' matter seriously. This matter of preferential rates, whether ad-
mitted consciously or not, has always been the grievance of the commer-
cial community of Bombay.

' 1 “West
Khan Bahadur Makhdum Syed Rajan Bakhsh Shah (South-W
Punjab: Muhemmadan) made a speech in the vernacular, & translation
of which will appear later as an Appendix to these Debates.]
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Mr. 0. Duraiswamy Alyangar (Mudras ceded districts and Chittoor:
Non-Muhammeadan Rural): It must be a great relief to my Honourable
friend, Bir George Rainy, to hear what the man in the street has to say
after having heard a good deal of figures about which he has been troubling
himself for the last so many days in his chambers. B8ir, the man in the
street does not concern himself with these crores, much less can he pro-
nounce them or read themr. He iz more concerned with what comforts,
what amenities and what conveniences he would get from the Honourable
the Commerce Member. The Honourable Member yesterday in his Budget
speech contended that nowadays third class passengers have been asking
for too many comforts from hinv. But I am sorry to say that, far from
asking for comforts, they have been asking only for the necessities of
-existence. In the first place, I would quote to the Honourable Member
the authority of Mahatma Gandhi,—what he says about third class passen-
gers in these lines:

“Now that I have resumed third class travelling after many years, my eyes are
opened to the fact that the condition is about the same that ruled five years ago.

hird class carriages and especially latrines are just as dirty and unkept as they
aver were. . . .

To mention one glaring instance, the latrines on the other systems that I know are
somewhat tolerable; but the latrines in the Jodhpur State Railway are, in my opinion,
absolutely intolerable, insanitary and unfit for human use. They are little black holes
without ventilation, without light, without laiches to close the doors from inside. A
bulky man like say, Maulana Shaukat Ali ‘(and he might have added me)’ would not
perhaps be able to enter the latrine or having entered would certainly not be able to
use it. Lean men like me cannot use them without the clothes touching the walls,
The whole construction was evidently conceived without reference to the primary
human want. It is up to the railway management to alter this disgraceful state of
- things without & moment's delay. The State Railways should really be a model to the
British system whereas the actual state of things is the other way.'
8ir, if complaints like this arise, is it fair for my Honourable friend the
‘Commerce Member to say that the third class passengers are asking now-
adays for more comforts than they originally used to ask. When I read,
-or rather heard, the speech of the Honouraktle the Commerce Member yester-
day, I found that it contained more words than figures, whereas the budget
-speech which was presented to the other House contained more figures
than words, but sll the same it wes no comfort to hear either of those
speeches when we heard of practically nothing done for the man in the
street. I found that I could summarise the budget speech of my friend the
‘Commerce Member in two expressions: (1) compliments to officers behind
him, and (2) special pleading for an additional Member for the Railway
Board. 8ir, without his paying any compliments to them, I am prepared
to concede that there is indefatigable energy not only in Mr. Parsons, but
in all those who sit by and around him. I am prepared to concede that
-always, and I am prepared to say also that it is proportionate to the huge
salary which they are receiving. At the same time I am not satisfied that
they have, consistently with that responsibility which has devolved upon
thent, looked after the interests of the persons who are paying them. I
have found attached to the proceedings of the Railway Standing Finance
‘Committee a fine geneological table of the co-parcenary of the Chief Com-
missioner of the Railway Board with his agnates and cognates. I wanted
to find out whether there was any other line to be drawn there for another
-additional Member and I thought the agnates and cognates existing were
sufficient to devour the whole of the finances of this country. The Honour-
-able the Commerce Member stated, in the budget speech yesterday, that he
expects 1} crores more than the expected receipts for the current year. I
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do not kmow myself whether he intended that to be a surprise for this
House, but those who have been accustonred to hear the framers of budget
speeches m this House, whether it is the railway budget or the general
budget, know that they have got something concealed under their double
lock. They knew that there would be this 1} crores increase, even at the
time they presented their last budget, and it is no surprise therefore ecither
to the Honourable Member or the Members on the floor of this House. We
know this system of over-estimating the expenditure and under-estimating
the income, so that at the time of the budget we may not ask for mrore.
At the end of the year they try to make out that they found this 1} crores
increase. I sav that this increase has not fallen from the heavens, but
has been unlocked from their own double lock. Now, Sir, I have said that.
the Honourable the Commerce Member has not been attending to the
real needs of the man in the street. I find from the hudget that there is
an absolute dearth of imagination or originality. We get the usual routine
figures, the usual routine items and the usual programmes for their own
new works and open lines. We do not really find whether, in drawing up
their programme of new works, they have ever consulted the necessities
of the real passengers who have been paying for the railway revenues.
They have classified railways under commercial railways and I say, Sir.
they have been over-commrercialising them. Then there are the strategic
railways which naturally must end in loss. Then they have a third class
of railways, luxury railways like the Kalka-8imla railway and the Nilgiris
railway. They spend crores there whereas they are not paying any atten-
tion whatever to the needs of the Hindu passengers who go to places of
pilgrimage like Badrinath. Have they ever considered the necessities of -
these people who are paying for their costly establishments? Absolutely
nothing of the kind. I would ask my Honourable friend the Commerce
Member to tell us how he found out that, by the reduction of rates last
vear, there was a reduction of income to the extent of 7 lakhs. T say,
Sir, even that is 8 myth. The reduction in fares has not in any way affected
the revenues. The reduoction is in force for distances of over 50 miles,
over 150 miles and over 800 miles. I have hardly known cases where third
class passengers travel more than 150 or 800 miles at & stretch. I can
classify the third class passengers in variour ways. There are passengers
who go for social amenities. They go to the houses of their relations,
which are within 20 or 80 miles. Then there are passengers who iravel
for litigation in their own districts. They do not travel more than 150 miles.
Persons who go on pilgrimages do not travel mrore than 150 or 800 miles at
a siretch. They stop at various centres. They never buy tickets from
Madras to Benares or Madras to Hardwar direct. Now, I ask, how the
reduction which he has made last vear, and about which he is never tire_d
of boasting, has affected the receipts. In reality, the real cause of ?hm
loss of 7 lakhs #8 the bus, which runs parallel to the railway communica-
tions, and travela faster than the railways do. The railway lime tables are
also irregular and inconvenient to the passengers. So they prefer to trgvel
by buses. It is to this cause that the reduction in the railway receipts
is due and T therefore think that it is not right for the Commerce Member
to attribute the loss of receipts to the reduction in rates of fares. Now,
T ask him to give this House figures of third class tickets taken for distances
of 150 miles and over at & time. It will be very easy for him to do this.
That will show whether the reduction in fares is the real cause of this fall
ih receipts. I believe there will be more occasions for Honoursble Members.
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of this House to speak upon this in further detsil. Now, Bir, I am glad
that my Honourable friend has recognised that the reduction of freight on
coal traffic will be of great advantage to the industrial development of the
country. He has discovered it at this late stage. His predecessors never
looked into this matter. The Bengal coal could not be carried to Bombay
at & cheaper rate than the Bouth African coal. The South African coal
has been receiving all kinds of encouragement, and neither the Railway
Board nor the Commerce Member ever thought that they could get the
railways compulsorily to purchase Indian coa], which alone would benefit
the Indian coal manufacturers. Oftentimes I have been told that the pit-
top price of coal in this country has been the same as in South Africa and
yet it has been found in past years that the conveyance of Bouth African
coal to the Bombay port was made at a cheaper rate than the railway
freight from Bengal to Bombay. That was due to the fact that our freights
were so exorbitant and prohibitive that our coal could not compete with
the Bouth African coal.

Now, Sir, T ask what attention the Honourable Member has paid to the
recommendations of the Royal Commission on Agriculture, who made
their recommendations a year ago. I ask him to turn to pages ¥4, 114,
262, 263, 264, 859 and 878, where the Royal Commission on Agriculture
have made various recommendstions relating to the cheaper conveyance
of fertilisers, of fodder, of fuel, and other matters that affect the agricul-
turist to the cultivators in this country. Upon all these points the Royal
Commission on Agriculture has made very strong recommendations based
on evidence received in the course of its enquiry. I ask, what attention
have you paid to the recommendations in this valuable Report? At page
94 the Royal Commission asked the Railway Board and the railway authori-
tien particularly to revise the rates of freights which are charged for
oilcakes and other kinds of manure, and I find that to-day we sare told that
there has been a reduction in the rate for oilcake, but have not heard any-
thing as to what revision the Honourable Member has made or what
further reductions he is able o give on these materials.

8ir, at page 114 of the Report of the Royal Commission I find in para-
graph 109 '

*In pursuance of our desire that the manufacture in India of agricultural machinery
and implements should be encouraged, we have also examined the rates charged by the
railways for the transport of such goods. In the present state of industrial develop-
ment in Tndia, it cannot he expected that a faotory capable of turning out the more
elaburate types of machinery and implements should be established in each province.
At the same time railway transport charges to distant Enm of the country are a
serious matter to agricultural implement firms. While the railways are commercial
undertakings and, as sach, must earn a reasonahle rate of interest on the capital sunk
in them, it iy greatly to their interest to encourage internal manufactures by charging
the lowest possible rates for the movement to the factory of raw material and from
the factory of the finished article all over ithe country. We would, therefore, suggest
that freight rates on agricultural implements and machinery should be re-examined
from this point of view and that, where possible, concessions should be given."

T ask the Honourable the Commerce Memtker, did he re-examine those
rates, and if so, what reductions does he propose to introduce? 8o far as
the current budget in concerned, T am not aware ot any reductions or any
recommendations in the matter of the revision of rates on machinery so.
ensential to agrioulburists. o

._8ir, the following paragraph at page 282 will likewise be profitable. T
will not say profitable to the agriculturist at this stage, but profitable to
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know that the Honourable the Commerce Member’s attention has been
drawn to it:

““As the quality of his cattle improves, we anticipate that the present disinclination
of the cultivator to purchase fodder may’ disappear and that an active demand for it
may sarise. Railways should encourage this change of attitude on the part of the
cultivator by offering the lowest rates for the transport of fodder, compatible with their
position as’ profit-earning concerns. The capacity of forest lands in certain parts of
the country to supply fodder in Inrge quantities is undoubted and if, by means of

or

pﬂ_)paEandn, the use of dried grass feeding increases, the railways will stand to
gain by the development of a mew line of traffic.”

May 1 usk the Honourable the Cominerce Member whetber he made any
inquiry into this, and whether he has made any recommendations for re-
ducing the freight on fodder which is so essential to the agriculturists?

Then, Bir, a line at page 878. I will not read all the passage and thus-
tax the patience of my Honourable friends here:

“We would further suggest that the feasibility of transporting all milch cattle by
ponenﬁ:r or parce]l express train at the rates at present charged for their carriage
by goods train, and also of improving the type of wagon used for the transport of
nﬁ cattle, should be investigated. In existing oonditions, a large number of good
milch cows are imported into Calcutta and Bombay by milk vendors who sell them
for slaughter at the end of the lactation period as they cannot afford to stall feed
them until they calve again or to send them back to the districts. In such circumstances,
any measures which facilitated the rapid transport of cattle at reasonable rates would
furnish a valuable contribution to the solution of some of the problems connected with
animal husbandry which we have discussed in Chapter VII.”

8ir, I need not go into the mratter further. I only request the Honour-
able the Commerce Memkter to direct his attention to the various recom-
mendations made with so much responsibility. I would ask that he should
take speedy steps to see that these matters are settled as soon as possible.

With regard to the railway administration taking care of the lives and
safety of persons travelling by train, I would refer you to statistics about
accidents. We find in the vear 1917-18 that there were 288 persons killed.
In the year 1926-27 there were 847 persons killed. With regard to railway
servants, in 1917-18, there were 408 employees killed. In 1928-27 there
were 890. In the case of those who were neither passengers nor railway
gervants, in the year 1917-18, there were 1,718 persons killed. In the year
1926-27 there were 2,156 persons killed. And this is the tremrendous and
laudable work which the Government Inspectors do in the matter of pre-
venting acoidents occurring on railways. A

With regard to the cases of these accidents on railwhys, I find I have
not given you the figures of those who were injured without being actually
killed. In 1917-18 there were 2,418 persons injured. In 1926-27 there
were 5,738 persons injured. These accidents have all arisen on account of
the shunting of #rains at various junctions, on account of the irregular and
careless manner in which trucks are handled, and also on account of the
absolute callousness displayed with regard to the safety of passengers. I
know personslly, for instance, that at Renigunta Junction I have found
trains brought on the second line away from the platform. Passengers
are asked to get down from the platform at midnight, cross the lines, and
go to the opposite platform and catch the nrail train waiting on the other
side. These are the arrangements that are made by the railway authorities
at big stations, commanding as they do, long stretches of platforms, and
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I ask, how is it possible for you to say that accidents will not occur? 1 ask
the railway administration and the Railway Board, which contains a Member
who is specially deputed to look after tramsportation, what care has been
taken in the past to safeguard the lives of passengers? My Honourable
friend the Commerce Member says, '‘Please give me an additional Member
to look after these things.” He is not satisfied with the existing Member
and he calls the additional Member by a catch phrase, ‘‘Labour Member."’
Diwan Chaman Lall may be deceived by this catch phrase, my Honour-
able friend, Mr. Joshi, who, I am sorry, is not here to-day, may be carried
away by that phrase, but we know that there is absolutely no use trying to
impose on us by this catch phrase, while those existing on the Board are
not doing their duty and are shirking responsibility with regard to the
safety of the people entrusted to their care.

Now, what is it that, after all, I have come to learn from the railway
administration. 1 have come to learn that there is more of red-tapeism
in railwuy administrations than people know of. A few days ago 1 asked
the Agent and Manager of the Madras and Southern Mahratta Railway
whether there was through communication opened from Madras to Delhi.
Two days after he replied, telling me he had forwarded my letter to the
Traffic Manager for disposal. Did he not know this simple piece of informa-
tion himself? Why should he refer the matter to the Traffic Manager for
reply? What is this except red-tapeism, and this red-tapeism is introduced
into public utility departments, and passengers who are not acquainted with
the functions of the general departments are to be told that they must go
from office to office for information. I ask, do these officers deserve the
salaries they are getting?

Now, 8ir, only the other day my Honourable friend Kumar Ganganand
Binha put a question to the Honourable Mr. Parsons about the irregulurities
and about the reckless manner in which passengers are allowed to go
to the platforms at Howrah station. It was just on the day previous to the
putting of the question here that I had personal experience as to how
passengers are allowed on to the platforms there. In answer to that ques-
tion, the Honourable Mr. Parsons simply said, *‘ no,’”’ but that, however,
he would forward the question to the railway authorities at Howrah for
inquiry. We will perhaps get a reply to this inquiry during the Simla
session and perhaps in the meanwhile either Kumar Ganganand Sinha might
forget the whole incident or I might forget the whole thing. I can tell
you, Sir, from my personal experience at the Howrah station last SBaturday
that the passengers were all huddled together near the platform. We ought
to enter for the Delhi Express by platform No. 9, but I saw, passengers
going up by platforms 8, 4, 5 and so on and getting into platform No. 9
by questionable methods. The cooly porter quietly tells me: * Babuji, if
you pay Re. 1, you will get to platform No. 9 immediately.”” People are
all huddled together and just 15 minutes before the time for the departure
of the Express, the railway gates are opened. There is absolutely no
checking of tickets. They all rush together in a great hurry as I find in
places of pilgrimage, when the door is opened :_all-.pllg'nma are a.l_lowad_to
rush in together for & darshan of the deity. This is the manner in which
arrangements are made at the Howrah station for regulating the entry of
passengers into the platform. There is no wonder if in that crowd which
rush in in order to get their seats within the space of 10 or 15 minutes to
ensble them to fravel by that train, women are crushed and children are
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crushed. If there is such a thing happening, there is absolutely no wonder
that we should often hear of accidents even in public railway platforms like
the Howrah station. When questions are asked relating to this—my
Honourable friepd Mr. Parsons could have never experienced such incon-
venience, for whenever he travels, he is taken in the most convenient
manner from his waiting room to the saloon and so he cannot realise the
difficulties of third class passengers—whenever questions are asked with
regard to these difficulties, he quietly answers ‘‘Part (a) No; Parb (b) Does
not arise '’. (Laughter.) Nothing would arise to him. I say, Sir, these
are some of the difficulties which the passengers suffer under, I do not
propose to detain the House any longer on this occasion. But if occasion
arises to me later on, I will give further details when we come to discuss
the demands. (Applause.)

The Assembly then adjourned for Lunch till Twenty Minutes to Three
of the Clgck.

The Assembly re-assembled after Lunch at Twenty Minutes to Three
of the Cloek, Mr. President in the Chair.

Pandit Nllakantha Dag (Orisea Division: Non-Muhammadan): Bir, it is
not for me to cwme or congratulate the Railway Board on this ococasion.
They are above both. But this much I can say that the Honourable Sir
George Rainy and his colleague have played their part cleverly so far as
the budget is concerrdled as well as the speech. Language and statements
have a function in State craft, and in my opinion, such a function has been
well discharged.

I was also glad to note that our Honoursble friend Bir George Rainy
almost began his speech with a straight confession that a reduction of farves
and rates emded in an increase of receipte of 13 crores of rupees, for it
afforded an incentive to activity in the general trade. But he recoils at
once to the traditional timidity of a Departmental Head and says that it
is yet too early to say whether the increase is due to reduction, though
even in passenger traffic, he admits, the income is down by 7 instead of
21 lakhs in this age of motors and buses. Commerce is not ordinarily ex-
peoted to be imaginative, and I am therefore not inclined to blame the
Honourable Member on that score.

Now I shall turn to the main criticism of the budget. Such a criticism
from o Member of the Opposition, as T am, is oftener than not generally
looked upon as destructive, and I am afraid, nothing better than the ordi-
nary can I give 8o long sa the basic policy of the administration remains
as it is. Railways ought to be s national industry, but there is nothing
national in our sdministration. o long as the industry does not become
at least Indlan in spirit as well as in form, the suggestions I am going to
offer are in danger of losing their constructive character. But let us hope
against hope so long as we are here. '

A good portion of the speech of the Honourable Member for Commerce
appears to be'a pleading for a new Member on the Board. A cage 8
attempted to be made out for him on the ground that he will take almost
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-exclusive charge of labour. He may perhaps be art Indiah by cdste. Thus,
-our: Honourable friend seems to asimm at killing two birds with one stone.
Both the cry for Indianisation in the highest place as well as that against
merciless eéxploitation of labour are attempted to be gagged in this one
stroke of policy. An Indian Member in charge of labour too may be used,
o6t only as an apparent argument, but as & seeming moral antidote even
against real lebour unrest.

1 have got little to do with Indianisation of high offices, as it is being
oftbrl demanded ahid tardily and uawillingly conceded in these days of job-
hunting in many quarters. I have always held with but & few of my
friends on this side, and I hold today, that Indianisation in higher service
means a complete remodelling and even overhauling, as well as possible,
-of the pay and other service conditions on the basis of Indian standard of
living and requirements.

We may invite experts on their téerms when and so long as we cannot
but do without them., But there is no reason why our ordinary service
-should be paid according to the time-honoured English' standard, and be
supplemented from time to time by ** Lee-Loots ™ and other like devices
to keep it perpetually attractive to the Englishmen coming to India. I
have often uttered the warning that, by putting Indians in high services
under the present foreign service conditions, our national future is being
almost irretrievably jeopardised. I shall not therefore repeat my arguments
here on this subject, R '

But what about labour, for which is necessary the additional Member
on the Board? If the Honourable Member honestly feels that radical and
far-reaching measures are needed for permanently pacifying discontented
labour, then he will not convince the House by forcing suddenly a new
Mémber uppn their vote. An oblique look towards Genevs conventions or
a tardy.and suspicious effect given to those conventions will neither bring
permanent satisfaction to labour, nor will justify the addition of a new
Member to the Railway Board.

Tabour is a big problem, and that specially on our railways. The dis
content there has heen just and chronic. The Board has a distinet and
most imperative duty here. But the appointment of a Member in this
fashion appears to be shelving rather than doing the duty properly. This
way of avoiding solution of problems has been a custom of this-administra-
tion in other spheres. Tf a real solution of the labour unrest is intended,
then a properly thought-out plan and programme of work based on a care-
ful study and sympathetic appreciation of labhour grievances is the primary
necessity. A Member on the Board, or a like device to put such a pro-
gramme in action may then be oconsidered by the House in a more congenial
and convenient atmosphere,

Lnhour grievances are many and varied. First and foremost among them
ir providing for the education of labourers themselves and particularly their
children. Bir Gaorge Rainyv says that there are 8,00,000 employees working
on the Indian railways. At the most modest caleulation, the number of
the children must be 16,00,000, But how manv high schools or colleges
have been arranged for this vast number? How many more does Bir
Purshotamdas Thakurdas hope . . . . . (A pause.)

Mr. President: Hope what? (Laughter.)
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Pandit Nilakantha Das: For out of the information he gave out today?

Suppression of. the labourets and depriving their children of education
has long been a recognised curse of Western industrialism. It kills the
culture and the manhood of the individual. Who knows what genius
remains hidden in the child of the labourer and the poor employee? Be-
gides, in India education is & tradition among many classes of people
toiling as employees under the railways. I am here put in mind of a
mofussil stationmaster who retired actually a pauper as he had had to
educate his only son. The son subsequently died of heart troubles and the
father died of starvation. Under conditions like this, how can it expech
responsible co-operation from the employees by foisting a new Member on
them, God only knows.

The circumstances of discontent on this score are nll the more accentuat-
ed when we find that much better provision is made for white children
to the exclusion of the real sons of the soil. It is an open seecret that on
many railways, if not on all, besides the official provisions, about 90 per
cent. of the fines realised from the employces goes to the education of the
children of the white servants. But what of the children of those that
pay the fine?

Technical education, enough to man the national industry, should also
be thoroughly and liberally provided for. Arrangements should be made
for training skilled hands extensively to ensure efficiency beyond doubt in
a scheme for radical Indianisation. Intellectual genius and proper adapt-
ability are not wanting in the Indian. In learning capacity Indians yield
to no other race in the world, But adequate and proper facilities for train-
ing are wanting.

In para. 101 of the Report of the Railway Board for 1926-27, for
instance, a training for only 17 students is provided for. The attempt may
appear to have been in the right direction, but considering the hugeness of
the industry the meagre character of the provision only makes the darkness
palpable, so to say.

The modern industrialism is a man-killing engine, and its inherent spirit
refuses to be reasonably considerate to-the labour it exploits. The sturdy
and solid middle class, which is the backbone of a nation, gets dismantled
and disorganised under its influence. Added to this we have got to work
under foreign conditions and foreign ideas. "l this should be carefully
realised by our Railway Board.

Preference given to the children of the employees in recruitment for
service is another safeguard which must not be lost sight of. Much is
heard of rank corruption in recruitment of lower services. Company-
managed railways are notorious for this vice. Open recruitment and that
as far as practicable through school and college authorities and means of
public examinations and competitions should immediately be thought of.

Measures like these surely will go a great‘wn.y to kill the present germs
of strike which are otherwise inevitable. A new Member as ruch will be
of little help if old ways are not changed.

Banitary arrnngements and hausing are also of immediate importance.
The design of houses for Indiau emplovees has never changed perhaps from
the time of Maren Polo, so to say, though bullock earts have since been
replaced by aeroplanes. Tt in n slrange sight to see the Indian quarters
in a railway settlement. Kitchen and privy, if any, are built together.
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With an apology for a window provided, if at all, the cubic space allowed
reminds one of the ancient Buddhist caves of Udayagiri near Puri. B8till
Indians who are to use the houses have never been nor are being consulted
in designing them,

I have seen quarters for employees in Jamshedpur. They are much
better though still considered to be inadequate. Other industrial centres
might similarly be advancing with the times. But our Railway authorities
seem to walk about with their eyes and ears in their pockets, and here
attempt to create the belief that a new Member appomted will bring the
millenium to the workers.

There is much room for improvement in providing medical aid to the
workers and emplovees who are being sent with their familiés to all sorts
of places lonely and unhealthy. Provident fund and death benefit for all
classes of labourers, including daily rated workmen working for years at
daily rates, is also a necessity. Water supply should go hand in hand with
housing. Various other like facilities for the welfare of labour are a.waiti:g
solution. All this should be properly investigated, and remedies plann
before the appointment of a new Member is bmught. up for consideration
in the House.

Coming to freights and fares one is mortified to find the scant courtesy
with which the lower clase passengers are treated. The little relief in the
Eastern Bengal Railway in this budget is much less than what was long
overdue and is in actuality more formal and apparent than real. The sacred
preserve of the first 50 miles has nowhere been violated, though the intending
competitor, namely, the rise of road ‘motor and buses, has a special
fascination for this particular sphere of our Railway activities. The teles-
copic logic of this system of reduction, I am afraid, is not perhaps to be
discernible to the naked eye of the lay enquirer.

The reduction of cosl freight is news after many years of whining
sppeals from the dying coalfields of Jharia and other places. .I hesitate to
call it even overdue. Many of our coalfields have actually lost all use for
this measure and we are not told whether this measure will at all help
the few living fields in standing competition, with the fields of distant South
Africa. Probably this telescopic method of miscroscopic reduction will be
adequately magnified when all the Indian-owned collieries will have been
rompletely killed. Non-Indian coal interests like those of Talcher have,
however, received protection and help from our Railwavs by other means
and such interests need no fear.

As to new construetion, Members in this House as well as of the publie,
suggest new lines from time to {ime on various occasions in various ways
for the convenienee of the general taxpaver. They sometfimes demand it
and give reasons for their demand. During my last budget speech on the
Railway Board T myself demanded a  line of about 150 miles between
Cuttack and S8ambalpur in myv constituency, which distance ir now covered
by a railway route of 500 miles from a dmtrmt town to the headquarters
of the division. But such demands are” not even refuted or reasonahly
refused, and new lines still appear in the Budget vear by year. Why?
What is the ethica of all this? TLnst vear T referred in this connection to
the Vizagapatam harbour which T said is a sister of Singapore base. The
Talcher new line. T also snid, was necessitated for the Talcher coalfields
which had already been leased by n European eompany, on what secret

* o2
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or overt assurance of communication, God alone knows. Thus, 1 think,
qur mew oonsiructions awe proving their creations both as strategic and
commercial concerns—strategic for harbours like that of Vizagapatam, and
commercial for British soal companies like that of Talcher.

‘Bir, the- Honourable Member for Commerce and Railways seems in his
speech to lament over the competition of what is inevitable, I mean of the
road motors and buses. As the Commerce Member perhaps he hinta at
the advantases of thore conveyahces in carrying passengers and goods to
stations, and thus stimulating traffic. But he said nothing of the advantage
to be reaped by opening suitable feeder lines to business centres, where
road motors and buses may well be utilised in carrving goods and men to
new stations opened. This aspect of the question has not been investigated.

. 'We hear something of damage caused by floods such as those of Orissa
and other places. ‘But in repairs no plan or programme appears for remodel-
ling: waterways, which have been long and criminally neglécted by our
Railways in their hasty snxiety for ready traffic and business. ~ A general
survey of these waberways in our emtire railway system with a view to
finding out some seientific "and permanent remedy is a primary’ duty of the
administration. Stagnenf pools by the side of railway lines—a regular bye-
product, so to may. of our railways—have been a nuisance and a hotbed -of
malaria in many parts of India. It is high time for our Railway Board to
include the remedy of this evil in their repsir warks,

~+FThe egnvenienoe of the travelling public is & common burden of criticism,
and much of it will be: exposed during the next four days. Some hopes
have been held out in the other Houee yesterday for issuing return tickets
and coupon advantages to lower class passengers. Sleeping advantages and
such other dainties of life, as my friend: Mr. Duraiswamy “Aiyangar pointed
out, are not for them. But will the Board at least care to instruct their
ingpectors to see that their seating accommodation is not stuffed beyond-
the prescribed limit?

Here T feel inclined to cite a very funny instance. Patna is our pro-
vincial headquarters. We demanded a direct train from Puri to Patna via
Cuttack, to be saved the trouble and expense of travelling via Howrah.
After much conrideration the reply was that not many tickets have been
in the past purchased direet from Origsa to Patna and hence a direct train
is unnecessary. With all my knowledge of the deductive logic of Gotama,
T could not find out the relativity of cause and effect in this argument.
Perhaps, Sir, logic and self interest are poles apart. But I was a little
relieved to learn the other day that our Railway Board is not directly con-
cerned in the appointment of those officers of the Bengal Nagpur Railway
who are responsible for the decision. Chronic mismanagement, profiteering
and bad ocapital expenditure in many of our company-managed railways
may thus be passed over with hopes that they may, as soon as possible,
be taken over by the State, though in the meanwhile a stricter supervision
is, however, necessary even new,

A word on the capital expenditure, 8ir, amd T have done. In the
memorandum given to us the capital expenditure in England has gone up
frome Rs. 18,01,41,803 in 1927-98 to. Rs. 17,22,67,000 in the budgeted
estimate of 1920-80. The same in India has come down from Rs. 18,57,00,284
in* 1927-28 to Rs. 16,50,00,000 in the budget of 1920.80. With all the

L
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sweet and fine language of our Honourable friend, Bir' George Rainy, about
the real owner of the money and his pious carefulness in spending it, this
is a strange phenomenon. Are the railways meant only to find a merket
for indystries: outside Indian?

Two main items in capital expenditure are the workshops and the stores
purchase. As regards the workshops, the basis of establishing and running
them' is not given. Nor do we find any relation between the expenditure
incurred and the value of production obtained. It is difficult to say whether
{hey are being run on commercial lines or at the expense of the taxpayer
as well gg.other industrial concerns in the land. A full statement on this.
subject in the Report of the Board is, howeyer, required.

Let us then examine the stores purchase in detail. For instance as
well as for.future guidance let us take the purchases for 1927-28 published
in the Railway Report. The entire store purchase this year ia
Rs. 85,86,50,000. Of this direct imports represent Rs. 13,94,07,000 and
imported stores purchased in India represent Rs. 6,75,88,000 or a total of
R, 20,70,80,000. Now, Sir, let us analyse these imported stores.

Bridge Work,
Rs,
Directly imported .. .. .. .. 33,37,000
Imported goods purchased .. . .. 15,365,000
Total Imported .. 48,72,000/

All these can without difficulty be manufactured in India with materials
purchased from Tatas. What attempts were made or facilities given to
this effect? Were Indian firms asked in time to supply ‘these materials?
As far ag I krow, firms in India, viz., Burn & Co., Jessop & Co., John King
& Co., all of Calcutta, Richardson & Cruddas of Bombay can handle big
bridge works. Many railway bridges have been constructed by them.
The:Bally Bridge of Calcutta on the Bast Indian Railway has actuslly been
given to Braithwaite & Co. Wae are absolutely in the dark as to why these
materials have not been purchased in India. An explanation on this item
is mecessary in the report.

Engineering plant excluding petty tools.

Ra.
Directly imported . . . . .. 28,18,000
Imported goods purchased .. . .. 17,18,000
Total Imported .. 43,36,000

Why has not the manufacture of these things been tried in India? Factor-
ies in Bengal and Bihar & Orissa, viz., Villier's Engineering Works of
Calcutta, Fairburn Lawson Combe, India, Ltd, (Sarisatali, Asansol),
Monyfith Engineering Works, Tatanagar, P. N. Dutta & Co., Calcutts,
F. N. Gupta & Co., Caleuttn, and others have either collapsed or are in &
moribimd condition for want of encouragement; Most of these firms could
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have manufactured a considerable portion of these materials. The same is
the case with workshop machinery and heavy tools. The above firms could
have manufactured them also. The total value of these was Rs. 80,83,000.

Permanent Way Materials.

Steel Sleepers:
Rs.
Direotly imported . . .. 1,67,64,000
Imported goods purchased .. . 8,18,000

Totgl Imported . '1,86,72,@

The life of these sleepers is 85 years as compared with 50 years for cast
iron sleepers, which are made in the Jamalpur workshops and have long
been used by the East Indian and North Western Railways. I am quoting
from information for which I am thankful to Mr. Parsons. Big private
factories in India are starving for want of orders for cast iron sleepers, the
price of which was almost equal to steel sleepers. In the coming year, as
I can now say, each cast iron sleeper is expected to cost Rs, 10-4-0 and
each steel sleeper notl less than Rs. 11. '

Cast Iron sleepers (purchased in foreign countlries) and purchased frotn
imported storas cost:

Rs.
Directly imported .. . . .. 2,95,000
Imported goods purchased .. o . 3,863,000

‘Total Imported .. 6,78,000

We do not really understand the ethics or logic of this outside purchase
when indigenous firms are starving for want of orders. -

Wooden sieepers, imported, cost Rs. 8,87,000. This is an abnormally
strange purchase. Wooden slecper supplying firms in this country are
already hard hit on account of the fact that steel sleepers are being im-
ported. This is simply adding insult to injury, and reminds one of the
story of the doctor hastening the death of a hopeless patient.

Rolling Stock: Locomotive and spare parts:

Rs.
Directly imported . . .. 1,86,02,000
Imported goods purchased . .o 20,386,000

Total Imported .. 2,08,38,000

A similar amount is being spent on these articles outside India year after
year. My friend, Mr. Shanmukham Chetty, raised a question last year om
the locomotive factory which was first encouraged and then killed by the
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very hand that nursed it and ultimately purchased by the Government,
never perhaps to encourage the industry again in this land. We cannot
understand the disqualification for which these articles cannot be made
in India. Are there any insurmountable difficulties in the way? Govern-
ment ought to take to manufacturing these in India, which ought not to be
for ever dependent on foreign countries with regard to these most vital
Railway materials. During the last world war, BSir, even Great Britain
had to depend on India for some materials. Why not, I ask, prepare India
for being self-dependent?

Coaching Stock.

Rs,
Directly imported . . .. 2,12,93,000
Imported goods purchased .- .. 18,81,000

Total Imported .. 2,31,74,000

Goods Stock.

Re.
Directly imported . . . .. .. 31,18,000
Imported goods purchased .. . .. 25,30,000

Total Imported .. b6,48,000

Spare Parts for Coaching and Goods.

. Rs,
Directly imported .o . .. 1,44,18,000
Imported goods purchased ‘e . 33,03,000

Total Imported .. 1,77,21,000

In India the self-same articles purchased respectively are Rs. 3,74,000,
Rs. 8,63.000, and Rs. 18,66,000. Most of the above materials can well be
manufactured in India in parts, So there is no difficulty in asembling them,
either in private firms or in our own workshops. We cannot purchase these
articles from other countrics year after year in enornrous quantities. Objec-
tions may, however, be generally made that these materials are not avail-
able in this country But the public should never be satisfied without an
explanation in detail. Sir, will this excuse be pleaded if India like other
countries is a self-governing country ?

Both ns regards certain items of permanent way materials and parti-
cularly as rcgards rolling stock, a thorough investigation is necessary with
a view to making India self-conlained. Means should be devised and
schcmes prepared to manufacture these articles in India as soon as pos-
sible. The Railway Board should seriously think of starting model as well
&8 encouraging commercial workshops for this purpose.
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.Building and Station Matcrials and Fencing.
Rs.
Directly. imported . . X . .+ 20,568,000

Imported goods purchased .. . .. 55,58,000
Total Imported .. 85,17,000

These figures have not been analysed and therefore it is difficult to say
which can be purchased in India and which outside India.

Electric Materials,

: Re.
Directly imported .. .. 1,45,31,000
Imported goods purchased. . . .. 90,49,000

Total Imported .. 2,35,80,000

The Indian purchase of these materials is only a little over 2 lakhs, Here
I may mention that the Indian Cable Co. of Tatanagar is in a position to
supply electric wires. Manufacturers of Clyde Fan and those of India
Fan and other firms make fans and other similar articles. Have they been
afforded a sufficient chance to supply these materials? My information is.

that they have not. Is it not the duty of the Government to encourage
them?

Now, Bir, let us look at the poor purchases from indigenous sources for
which purchases there is our pompous show, the Indian Stores Department,

In 1927-28 the total stores purchase inecreased from the previous year

by Rs. 7,85,00,000. But the purchase of indigenous articles shows a decrease
of Rs. 88,00,000.

The entire purchase of indigenous articles in 1027-28 is Rs. 15,18,00,000,
Out of this Rs. 4,58,00,000 has been spent on coal, coke, bricks, Tndian
lime, ballast, etc., which probably includes earthen jars, wicker-baskets,
broom:-sticks and other like articles. Surely it does not require sn industrial

genius or a commercial expert to find an indigenous source of supply for
these articles.

Ras.
Purchase of Timbers . .. .. 1,34,64,000
Wooden sleepers. . . . .. 2,78,15,000

Total .. 4,07,79,000

I am sorry that the Railway Board could not find any benevolent firm or
individual in foreign lands to help us with more than Rs. 8,87,000 worth
of wooden slecpers and the Board perhaps ultimately felt compelled to fall
back upon a process of rude denudation of our Indian forests. However,
the rest, that is, a sum of Rs. 6,50,21,000, the Board could not help buying
from indigenous markets, though one must feel sure that, had the details
been given, barring the purchase from Tatas, one would find that aboué
90 per cent. of the rest had been supplied by firms owned and managed by,
people not in any sense indjgenous. Tates, howeyer, have supplied only,
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rails worth Ra. 1,78,72,000. TLet no one, however, understand that this
purchase is in' any. way a fayour, help or encourngement to Tatas. This.
is purely 8 buginess transaction, and it means a distinct profit to the Btate
of Ra. 25 on every ton of rail. T am thankful to my {riend the Honourable
Mr. Parsons, who kindly supplied me with the figures I am' quoting from.
Om the entire supply of 182,400 tons of rail ordered from Tatas, the profit
to the Railway Board comes to Rs. 45,680,000 in one year. For Tatas
supplied. at the rate of Rs. 110 per ton, whereas foreign supply was at the
. rate of Ra. 185 per ton. 80,500.tons ordered from outside would yield to-

the ﬁailwa}r Board & further profit of Rs. 20,12,500 in the same year, if’
Tatas had somehow been helped or encouraged to supply it.

Thus it will be found that the protection given to Tatas is being well’
paid back, nnd a loss to the tune of Rs. 20,00,000 if not more, in rails alone,
could well be prevented and 'prospectively utilised for promotion of indi--
genous industry as well as profit to the taxpayer.

The ultra-commrercially minded Railway Board, with the Honourable-
Member for Commerce at their head, might not possess a vision to this
end. T.et us be charitable to them. But what does the Honourable Member .
in charge of Industries say to this? Is not this piece of analysis of the
capital expenditure of his Honourable colleague interesting to him and
specially the lesson of the rail business with Tatas?

8ir, T have done. But before T sit down, T am sadly reminded of that
King of whom T read in my schoolboy days. He was probably a King of
England. He said: ““My subjects and I have a happy contract. They will
say whatever they like, and I will do whatever I like "’

Pandit Hirday Nath Kunzru (Agra Division: Non-Muhammadan
Rural): Sir, this is the third, nnd 1 hope the last year of the life of
this Assembly. When the Railway Budget was first considered by this
Assembly, n general desire was expressed in this House for the reconsidera--
tion of the scheme for the separation of Railway from Genernl finances:
which was adopted by the Assembly in 1924. It was then said, however;.
that, as the question-of the best method of keeping railway accounts would’
be considered by Sir Arthur Dickinson, we should wait for the publication:
of ‘his Repott befdre reviewing thé policy of separation adopted by the:
Assembly in 1924. The Report of 8ir Arthur Dickinson was made avail-
able to us towards the end of 1927. 'We naturally expected that Gov-
ernment would lose no time therenfter in appointing the Gommittee which
had been asked for by the House, but it was a great dirappointment to us
that the last session of the Assembly wns allowed to come to a close with-
out the appointment of such a Comimittee. In September last, however,
tho Committee was appointed, but we do not know whether it has met,
and if it has met, at what stage its work happens to be just mow. I
should like the Honourable the Commerce Member to enlighten us on this
point, for T cannot help feeling that in this matter Government have let
things drift and have not at ull been sorrv that they have allowed the:
old scheme to remain in force without ite being brought under review as
carly as the House would have liked.

On more than one previous occasion, Sir, have T dealt with some of the:
salient points which should be considered by any eommittee which reviews:
the separation of Railway from genecral finances. It is not my desire today
to dwell on thoge points again. But I should like to deal with one point,.
namely, the maintenance of separate accounts for branch lines aa it is am
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dmportant matter which we have to consider if we desire to be in a position
to compare the growth of railwayv expenditure. Now, take the current
vear, Sir, Mr. Parsons, in his explanatory memorandum, commenting on
the rise of 68 lakhs in the charges on account of Administration in the
ourrent year says—'‘Partly of course the rise is due to the larger traffic
which railways have carried and to the staffing of new lines, of which we
‘hope to open 1,100 miles this year.”” Similarly, 8ir, when you try to
compare the expenditure in the coming year with that in the.
-ourrent year, vou again find Mr. Parsons drawing our attention to the
fact that the working expenses would be increased partly owing
to the additional mileage which would be opened to traffic. It is necessarv
therefore that figures with regard to expenditure on new lines should be
given soparately. This is a question which hus been brought to the notice
of (Government repeatedly. We did not know whether any consi-
deration had been given to it by Government till my friend Mr. Belvi
put 8 few questions on the subject on the 5th September, 1928. He

_asked whether separate capital and revenue accounts were main-
tained for branch lines built as remunerative propositions. Mr. Parsons’
replv to that was. ‘““when branch lines are built =ss integral parta
of the main line, no separate capita]l and revenue accounta are mnaintnin-
ed for them, but instructions have been issued that a statement comparing
the actual earnings derived froin a new branch yearly till the fifth financial
year after opening, with the estimate in the Traffie Report, should be sub-
mitted to the Ruailway Board. Since Bir, Government have asked the
Railway Board, for their information, to vrepare statements comparing
the actual earnings with {hose estimated in the Traffic Roport, there should
be no difficuty in placing those statements in an intelligible form before this
House, - '

There is an item in the BRailway Budget known as ‘‘worked lines''.
Now, these are lines, Sir, worked by the State on behalf of companies
and separate accounts are maintained for these lines. I have no doubt
that the maintenance of these accounts is regarded as aimost a nuisance
by the Railway Department. (Mr. A. A. L. Parsons: ‘‘Hear, hear.”) My
friend Mr. Darsons’ remarks show that I was not wide of the
mark when 1 made that statement. It introduces, I dare say, endless
.complications, but I am sure, in spite of all the complications, he is
glad to have such accounts, for there would otherwise be no basis for
deciding the respective shares of the State and the Companies. The
Btate, of course. is under no such compulsion for maintaining separ-
ate accounts in the case of branch lines which are owned by it, and which
form part of existing Jines. Fut as Government themselves desire to control
expenditure. and bave, perhaps, in response to the repeated
requests in this House, asked the Railway Eoard to prepare a statement
of the earnings of new lines for five years, there should be no objection
to placing it before the House, which might hereafter be in the same for-
tunate position as my Honourable friends, the Railway Member and
.the Financial Commissioner for Railways.

Mr. A. A, L. Parsons: There will be no objection at all

Pandit Hirday Nath Kungra: I am glad to learn that there is no ob-
jaction to the supply of such information. The House too will be glad to
have it in order to be able better to understand the growth of expenditure
hereafter.
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Coming to other points, I should like to turn first to the size of the
reserve fund, My Honourable friend, Bir Purshotamdas Thakurdas, re-
ferred to the money in the depreciation and reserve funds, and ' pointed
out that their size shows that our railways were solvent and that they had
been administered in an efficient manner by the Railway Department.
Everyone, I am sure, would welcome the growth of funds in the reserve
and depreciation funds so far ar that goes, but there are important matters
which underlie these. two questions. The depreciation fund, of course,
gtands on & footing of its own, but we have to take account that, for the
time being, there 18 a surplus of about Rs. 18} erores in it and that the
interest on it goes chiefly to swell the reserve fund. In the reserve
fund there is a surplus of about Rs. 224 crores. ~‘We have thus in the
hands of the Railway Department a surplus of about Rs. 36 crores. And
how is the reserve fund built up? Under the convention which was
adopted by the Assembly in regard to railway finances in September,
1924, it was decided that railways should make an annual contribution
to the general revenues. This contribution was to depend on the
capital at charge and the workings of the commercial lines in the
penultimate  vear. This amount wps to be equal to one per
cent, on the capital at charge, plus one-fifth of any surplus profits re-
maining after pavment of this fixed return. The rest was to go to a rail-
way reserve, with the condition that, if the reserve exceeded three crores,
one-third of the excess. over 8 crores would go to the general revenues,
One would think that the only way in whizh the reserve fund increused
was by setting aside a certain portion of the surplus. every vear, but we
find that the interest on the depreciation fund and the reserve fund
forins part of the general railway revenues, which are divided between
the State and the railways in accordance with the method fixed in 1924.
It thus goes to a large extent to swell the depreciation fund. Take.the
current year. Inso fur as the genera' revenues get one-fifth of the
surplus, we get one-fifth also of the interests on the depreciation fund and
the reserve fund, but thercafter, unless the surplus exceeds three crores,
and it does during current year we get no part of the interest, so that the
interest on the reserve fund and the depreciation fund goes to increase the
size of the reserve fund. The question naturally arises, Sir, what is to
be the policy that Government should pursue in regard to this reserve fund?
Next vear, the reserve fund is likely to stand, as I have elready stated, at
about Rs, 22} crores. The figure would have been higher but for the addi-
tiogal charges imposed on the Railway revenues on account of loans that have
been flonted free of income-tax. In the current vear, the Rai'way Depart-
ment would have to pay about Rs. 58 lakhs on this account. T am sure
that the Railway Department have not generously made this offer on their
own account- The House will be glad to see that the
Honcurable the Finance Member has allowed his gentle hand to descend
upon the Railway Department. The size of the reserve fund must be
determined by the purposes for whieh 1t is maintained. In September,
1024, the Assembly decided that the railway reserve should, among other
things, be used for the payment of the nnnual contribution; if necessary,
and to strengthen the financinl position of railways in order that the
services rendered to the public might be improved and rates might
be reduced. Since 1926-27 the annual contribution of the railways-—leav-
ing aside any portion that the railways might gain as a share of the surplus
when it exceeds Re. 8 crores,—I say the annual contribution of the Railways
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has roughly speaking been between Rs. 8§ crores and 73 crores. We thus
ses, taking the contribution which the Railway revenues are expected to
make to the general revenues in 1920-80; that the size of the reserve fund
is wbout three times the highest contribution during these years. Burely,
Sir, so stroug a rescrve fund might satisfy even the most cautious rail-
way man, bub if it s desired :to increase its size, [ think thet the interest
on.the reserve fund, should for the time be wholly credited to it than that
it should roughly speaking absorb the surplus sfter the payment of the
annual comtribution. But from whatever point of view we regard this
matter, I'do think that the size of the reserve fund justifies @
bolder policy than has hitherto been adopted by the Railway Depart-
ment.  Both the Railway Member and the Financial Commissionér
for Railways expressed some disappcintment with regard to the growth
of passenger traffic. ~While they were glad that the passenger mile-
age had increased, they mnoted with disappointment that the actusl
number of passengers during the first scven months of the year had
fallcn by about 4 millions. Now. my Honourable friend Mr. Parsons
pointed out in his explanatory memorandum for 1928 in dealing with this
point that: “‘However low fares may be the great mass of India’s population
cau only indulge the propensity to travel to the full only if they have had
a prosperous year'’. The Honourable Member has repeated that statement
in this year’s explanatory memorandum also. Now, we know that the
current year has been far from prosperone for the whole of India.
A large part of Northern India has been affected by the searcity of rain-
fall, particularly the Punjab and the United Provinces. I know that in my
province, apart from considerable direct loss of revenue, the Local Gov-
ernment have had to apply to the Government of India for a lonn of
more than a crore in order to meet the demands for remission of revenue
and assistance to agriculturists.  If therefore this year the growth
of ‘passenger traffic hag not been as much as was expected lagt year, there
is no cause for anxiety. Tf the next year is a prosperous ome, we may
take it that the growth of traffic will resume its normal course. Apart
from this, next year some important religious fairs are going to take
place, the most important of which will be the 12-yearly Kumbh
mela at Allghabad which, T belicve, may well be expected to attract
about two mil'ion pilgrims. 'These are additional grounds why T
think that au more generous policy might have been adopted with regard
to the reduction of passenger fares. The Honourable Member has ®n-
nounced a reduction in fares with regnrd to the Eastern Bengal Railway.
Now, this reduction is in regard to distances over 150 miles. ~The average
distance travelled by a third class passcnger for the whole of Indin is about
34 miles, whi'e for the Eastern Bengal Railway it is only 23 miles. The
Honourable Member announces a concession for distances of over 150 miles.

Mr. A. A. L. Parsons: It has a very big suburban traffic which briogs.
down the average.

Pandit Hirday Nath Eunsru: That suburban traffic exists also in the
case of the Great Indian Peninsuia Railway. The Eastern Bengal Rail-
way is not the only railway in which this happens. Besides, Sir, this is
not the only point on which I hase my demand for & bolder policy being
pursued. The main grounds are those which I placed before the House
enrlier.
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I am safraid, Sir, of tiring the House, but'I should just like to refer
{0 one question before I sit down and that is with regard to the gemeral
spirit. in whieh the administration of the railways is carried .on, so far
as Indian employees are .concerned. My Honourable friemd 8ir
Purshotamdas Thakurdas referred to one point in this connection, namely,
the education of the children of railway employees. I brought this sub-
ject before the House during the lost debate on: the railway budget. The
Honoumble the Railway Member gave an assurance that this question
would be discussed at o meeting of the Central Advisory Council. I under-
siand that the first meeting of that Council was held only in September
last to discuss this question. 1 have, through the courtesy of the
Honoursble Member, obtained a copy of the general recommendations
made by that Council in connection with this subject. Recently I under-
stand another meeting of the Council was held to discuss this very matter,
but I do not kmow. what decisions have been finally arrived at. I may say
incidentally that, while the proceedings of the local Advisory Councils
can be found in the Council Library, copies of the proceedings of the
Central Advisory Council do not seem yet to have been placed there.
What the reason is I do mot know. I hope Government do mnot regard
the proceedings of the Central Advisory Council as confidential and I
1rust that they will supply copies hereafter to the Council Library.
Bince however we linve at present no means of knowing what were the
decisions at which the Central Advisory Council arrived st at ite last
meeting, I would request the Honourable the Railway Member to enlighten
us upon this important subject and I am part‘oularly anxious on this point
because of two reascns. Last year I vetitured to draw the attention of
the Government to the pgreat - disparity in the amounts spent on the
education of Indian and Anglo-Indian childreh and I also pointed out
the greal differencs between the salaries of the teachers of Indian and
European schools. The other day the Honourable the Financial Commis-
sioner for Railways in reply to s question I put in this House with regard
to the railway schools for Indian children snid that the questiom of
transferring them to the Local Governments would be discussed with
those Governments, and that the terms of transfer would be decided
sepoaralely in each individual case. I do not know how long thig corres-
pondence may go on. The recommendations of the Central Advisory
Council may be completely satisfactory. It has recommended, T believe,
that the teachers in railway schools should be put on the same seale
us is applicable to the teachers in Government schools in the various
provinees, but if the discussion between the Railway Board and the
T.ocal Governments goes on for a long time the question of enabling the
icachers of railway schools to profit by the recommendations of the
Central Advisory Council may be indefinitely postponed. I should there-
fore like to know what is proposed to be done in the immediate future
with regard to these railwuy schools. When will the teachers be placed on
the new scale and will their pay and prospects be improved in the imme-
diate future? If they are placed on the higher scale which is applicable
to the schools under Local Governments I have no doubt that they will
benefit hereafter. But I want to know whether Government now propose
tc place them only on the new scale, or to raise their salary immediately
in consideration of the very inadequate salaries that have been given to them
‘n the past, and the great disparity between their prospects and those of
tcachers in Amglo-Indian schools.
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__ The other point which I wish, in this connection, to place before the
House is concerned with racial discrimination generally in regard to employ-
ment on the railways. Government have promisad to make a thorough en-
quiry into this matter, and I understand that they propose to let us know as
roon as theoy have heard from the various railways what action they propose
to take in the matter. But in the meanwhile, 1 would draw their attention
to » memorandum issued by the Agent of the Kastern Bengal Railway
with regard to’ the employment of Anglo-lndians, We know, Sir, that
Anglo-Indians have been disturbed a great deal in their minds with regard
to their future, and partieularly with regard to their continued employment
under the various railways. They have on more than one occasion ap-
proached the Secretary of State. We had no means of knowing how the
representations that they made to the SBecretary of State had influenced
the policy of the (Government of India, but the memorantlum issued by
the Agent of the Eastern Bengal State Railway shows that their repre-
sentations have not been without some effect.

“The Railway Board" (says the Agent) ‘“have received definite instructions from the
Government of India that in the preparation of schemes for recruitment to the sub-
ordinate railway services care must be taken not to impose conditions’ (of education,

etc.) ‘‘which would in effect seriously restrict the opportunities of employment on
the Indian Railways which Anglo-Indians at present enjoy. These instructions must

be duly observed.”

And later on the Agent adds:

‘“This Railway’'s policy is that the aptitude of Anglo-Indians for railway work is
recognised and there is no intention of ousting them Irom the position that they have
won provided that they show themselves capable of retaining that position.”

Two questions emerge from the action taken by the Agent of the
Eastern Bengal Railway. Is it the policy of Government, even when men
with high educational qualifications can be obtained, to keep the initial
qualifications for railway employees low, and as low as possible, merely in
order to give a chance of employment to Anglo-Indians? I doubt, S8ir,
whether such a policy would be deliberately followed in any other depart-
ment. If it is followed in the Railway Department, it would furnish an
eloguent commentary on the desire expressed by Government in this House
for treating Indian and Anglo-Indian emplovees with perfect justice.
They have told us during the last three years, that they have repeatedly
asked the Agents of the various State Railways to see that all traces of
racial discrimination are removed, but if they themselves connive at the
kind of memoranduin issued by the Agent of the Eastern Bengal Railway,
their need be no surprise that the railways show no intention of acting
upon the instructions which they receive from the Railway Board,

The other point the memorandum issued by the Agent of
the FEastern Bengal Railway, draws our attention to is this. If
there is no derire to reduce the number of Anglo-Indians on that
railway, how can full justice be done to Indians? We all know that Anglo-
Indinns are employed on all railways far in excess of their proportion to
the general population, and if this poliey is to be persisted in, then, what-
ever Government might sav with regard to the employment of Indians and
the removal of racial direrimination, in practice their circulars are likely to
remain n dead letter. T have no desire, Sir, to deal unjustly with the Anglo-
Tndian community. We are prepared not merely to do justice to them, hut
to deal generously with them. But the policy which Government at present
pursue stands in need of urgent revision. It does no credit to the Gov-
ernment themselves, and it does no good to the Anglo-Indians. Should
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a more enlightened policy be pursued, it will be found that the object which
the Anglo-Indians have at heart will be gained in another and better way,
viz., with the consent of the people of this country. It would
he in the interests of the Anglo-Indiuns themselves if Government
were to adopt a different policy and leave it to this. House to see that
their nghfss are in no way jeopardised in future.

‘Mr. B. P.-Naldu (Gunturcum Nellore: Non-Muhammadan Rural):
8ir, apart from the unsatisfactory general features of the Railway Admi-
nistration, which have been so ably and succinctly dwelt upon by my Hon-
ourable friends, Sir Purshotaindus Thakurdas and Mr. Chetty, and sub-
sequently at some length by iy friends Pandit Nilakantha Dus and Pandit.
Hirday Nuth Kunzru, there are some special features, which I would like-
to take this opportunity to stress on, as are found i my part of the:
country. Even a cursory glance at the railway map gives us.
n clear idea that there is at present a vast stretch of land
between the railway lines  connecting  Renigunts, Guntur and
Guntakal unrelieved by sny kind of railway communication either
under construction or under proposals for comstruction., It is most un-
fortunate that in this particular area, railway development has not come
in for any serious consideration, though it is proceeding apace in so many
other quarters. For the last twenty years or so, surveys have been going
on, but to no effect. People there have been ardently longing for the day,
if not dreaming, when they would be able to see the opening of a railway
line which would serve the needs of at least a portion of that ares, but in
vain. Proposals after proposals have been made from time to time, Lut
have been dropped. But recently a line from Nellore to Kanigiri has been
suggested and the District Board of Nellore has. been asked to give a
guarantee of proper return. But the District Board could not give any
such guarantee owing to its slender resources. Yet I find in the pink
book relating to the Madras and Southern Mahratta Railway that thls
line is placed under the unsanctioned projects for being surveyed in 1930-31
and for construction in subsequent years. This project is expected to be
such a useful one that all competing interests have withheld their claims
for railway development and voted for it unanimously. I hope, Sir, that
nothing hereafter will come in the way of this project coming to fruitiom
in the appointed time. The line, as it is proposed, is & blind one, since
it does not extend as far as the other line running from Guntakal to
Bezwada. Its usefulness will surelv be enhanced by sn linking it up and
it is hoped that it will prove n main artery of communication in that area.
This line can salro be utilised for providing a direct means of communica-
tion between Nellore and Cuddapah districts by taking off another line
from a feasible point in the proposed line. Railway construction activily
need not stop {here. This new line joined with Bezwada-Guntakal line
nnd Madras-Bezwada line run almost parallel for the most part, and this
eituation ean be utilirsed for econstrueting horizontgl lines at reasonable
distanees from one another along defined traffic routes. Of such lines two
strike me as being most prominent, namely, the old surveved Oollapalem-
Kanigiri line and Chirala-Narsaraopet line.

There is another aspect of railway administration which calls for modi-
fication. In the matter of constrmetion of over-bridges and under-bridges in
municipal and other loeal board areas, these local bodies are required to
contribute a portion of the cost, and that heavily too. T.oeal bodies, Sir.
are gencrally poor, and when they are hardly able to discharge their heavy
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-responsibilities for health, sanitation, education and maintenance of roads,
it is not fair to make exacting demands on them in this respect. The
policy in this regard needs to be immediately modified. Otherwise many
‘riecessary and urgent works have to be held up temporarily, if not for
-ever, until the local bodies concerned feel strong enough to make the
required contribution. T

A word sbout the havoc wrought to towns and villages along the rail-
way lines. Most of us might have read in newspapers lurid descriptions
of the terrible sufferings and loss recently caused to the people of the East

-coast, owing to want of a sufficient number of waterways and their
insufficient width wherever they exist. On a heavy fall of rain, water
overflows the line®® and bridges and the whole area is kept submerged in
water for some days. This is a question which needs immediate inquiry
and redress by the Government. _

Khan Bahadur Hafl Abdullah Hajl Kasim (West Coast and Nilgiris.
Muhammadan): Sir, I thank you for giving me an opportunity to add my
‘"humble quota to the general discussion on the Railway Budget and pay my
tribute to the Honourable the Comumeree Mewmper for having presented
to the House a very satisfactory budget, though there are a few points
in which it could ke improved upon.

Coming nearer home, Bir, I desire to draw the attention of the House
to the construetion of & railway linking up Malpe and Mangalore ¢n the
West coast. Honourable Members will remember that, in my. speech on
‘the general discussion on the Railway Budget for 1B27-28, I hnd pressed
for the construction of this line, and in this connection I ghould like to
thank the Railwny Board for having undertaken the survey of this line.
1 was given to understand that if the survey was favourable, the line
would be completed by the:end of 1981, but I find now, Bir, that things
‘have changed for the worse, I do not wish to detain the House with
details of the whole scheme, but with your permission, I may point out
that. when the original survey was nearing completion, a second route
was diseovered, and now the South Indian Railway authorities are busy
in carrying on the survey of this new route. The first route is along
the coast line and required the oonstruction of only 87 miles of line,
whereas the second route would involve a few more miles than the first
route. Thus it will be oktvious that the second route, if undertaken, will
be somewhat longer and more expensive. I understand that even the
survey of the second route is nearing completion. Such being the case, T
fail to understand why the South Indian Railway have placed this line
under the category of ‘‘Unsanctioned’ lines to be constructed somewhere
in the vear 1983-84. It is indeed a very long period, and T think to
kuild a small railway ebout 87 miles in length, which will be linking two
important ports on the West coast, and which are in close proximity, is
not a difficult propositidn if only the Railway Board make up their minds
in this matter.

Sir, in reply to a question by the Honourable Dr. U. Rama Rau in
the other place, the Government Member the other day said ‘‘Until the
survey has teen completed, it is .impossible to say how long it will take
to complete the project or whether it will be taken up”. ' Now the survey
report will be ready shortly and I hope the Government will see their
‘way to expedite the.construction 6f this line.
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In this connection 1 wish to suy one word in regurd to the Shornur-
* Nilambur Railway which has been constructed very recently 1 think av &
cost of B0 lakhs for a distance of 42 mules. In undertalung this scheme
perhupe the Government of India had the strategic wdea promunencly in
their mind. But whatever it may be, 1 think honourable Members will
agree with me that the railway authorities will do well to spend more
money on hnes ot public utiity which will be beneficial to the people of
the country than on purely strategic lines which are not paying Anan-
cially. Kalways, Bir, are the fceders of the country. Beanng uus greas
truth in mind, let not the -Government kring forward any excuse and delay
the construction of the Mangalore-Malpe line, which will link up two of
the most important ports on the West coast.

Before I leave this subject, I should like to point out, BSir, that the
South Kanara District Board have recently resolved that the Mangalore-
Malpe and Hassan-Mangalore lines should be constructed at an early date,
and this makes 1y case still stronger. ‘

There is another point, Sir, which is closely allied to this projest, and
that is the construction of the Hassan-Mangalore line. 'I'his lime hag
numerous advantages. Mangalore is one of the largest ports on the Weat
coast, She exports among other things, about 5,000 tons of coffee to
other countries, but the only unfortunate thing is that it is not a port
which can be used all round the year. Therefore, if the line is extended
to Malpe, which has some natural advantages according to experts who
have reported on the possibility of converting it into a harbour, it will
help the trading and planting community immensely, not to speak of the
public at large. Sir, the construction of the Mangalore-Malpe line would
reduce the distance between the West coast and the north by about 400
to 500 miles. At present people of the West coast who have to go north
have to traverse an extra 500 miles by coming all the way from the
West coast to Madras on the East Coast and then going up north. But if
the proposed line is constructed, there will be a eaving of two days in
the journey. This line will also conneot up the vast tea and coffee plan-
tations of the Mysore State and the Western Ghats with the coast. The
entire European mercantile community trading on the West coast, the United
Planters’ Association, which contains some of the prominent European
coffee and tea planters, are all demanding the consttuction of this line
“with one voice. Further, Bir, Mysore State has for a long time been
wanting .e port as an outlet far its vast produce. If, therefore, Hassan is
linked up with Mangalore by railway and Mangalore and Malpe are also
connected, then all the produce of Mysore will go to Malpe, which has
‘been called one of the best ports, providing natural facilities throughout
the year. I am aware, 8ir, that this scheme was abandoned in 1917 for
want of funds, but since then conditions have improved considerably for
the better. I therefore appesl to the Honourable the Commerce Member
to see his way to expedite the construction of the Mangalore-Malpe line
and also to undertake the survey of the Hassan-Mangalore line without
further delay. I need not remind him of the statement—the great state-
ment—that he made in his speech when the Rnilway Budget was introduced
the other day, that the Railway organization can now cope expeditiously
with all projects for new capital expenditure, I am confident he means
what he says. And I feel that the Honourable Member for Commerce
will place the people of the West coast under a deep debt of gratitude if
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he makes up his mind to expedite the consteuction of the Mangalore-
Malpe line und undertakes the eurvey of the Hassun-Mangaiore bne.

There is only one other point, Bir, that I should like to advert to,
and that is in regurd to the uppointment of a fifth Mewber on she Rail-
way Board. [ trust, in this counection the claims of an Indian will net
be overlooked. Kor u long tune we huave been agitating to have an
Indian Member on the Board, and now that an opportunity hus arisen
1 trust éhe Governiuent will see their way to appoint a suitable Indian on
the Board.

The Honourable Sir George- Buiny: (Mumber for Commerce and Reil-
waye): 1 am deeply indebted, Mr. I’resident, to all the Members of the
House who huve spoken for the kindly tone of their references to myself.
I do not want to dwell upon that, but'l assure them that I greatly
uppreciate it.

My Honourable friend Sir Purshotamdus Thakurdas dwelt on a number
of important topics in His speech, and I wm: sure the House must have
listened to it with special interest. ‘The fitst- pommt to- whieh- I wish. to
refer is his suggestion that o pamphlet should te ciroulated; at the tiwne
the budget papers are circulated, o the Memters of the House, contaiming
information in s summarised form about the proceedings of ‘the loes
Advisory Cowmittees. It is quite true, ss my Honourable friend hes
said, that he made that suggestion last year, and he added: that he eould
not recollect whether I had given any promise on the subject. I hawe
looked up the papers, Sir, and I find ‘1 gave no promise—but that was
due to an accidental circumstance. The emthusisam of the House last
year was such that it dispersed before three o’clock, and the Railway
Member’s reply was never made. (Laughter). Had .1 spoken, I have
no doubt I should have given a promise that the pamphlet would be
supplied ; but as I did not speak and had not given a promise, the matter
was overlovked. However, I may say, on this occasion that I will cer-
tainly arrange that next yesr, a pamphlet should be circulated. I am net
quite sure that the best time would be with the budget paper; it mright
be more convenient to circulate it a little earlier in the seesion, However,
that is a point of detail which we can settle later.

Then; Sir, my Honourable friend and  several. subsequent speakers
dwelt on the question: of the reserve and depreciatiom funds, the rate of
interest on these funds and so on. I do'not propose in my reply to discuss
these subjects. It is perfectly natural and right that the Membess who
spoke on them should put the House in possession of their views; but I do
not think it would be equally right and. proper that I should, at this ltﬁ
develop my opinions with regard to-them. They must all be di
with the Committee which: bas- been: appeinted. by this House to examine
and review the convention for $he separetion: of reilway finance; and I do
not think it iz desirable thav, before I have -had an opportunity of diseuse
sing these questions in that Committes, 1 should express any opinion either
on my own behalf or on behalf of Goverament, Naturally, of course, all
these questions about the funds mentioned, must come up in the Com-
mittee and be discussed there.

Another very importunt matter to which my Hotiourable friend Bir
fursho;amdau&?hg.kurdu referred was the question of rates and fiires, and
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that covers the question of appointing a Rates Tribumal, the duties of that
Tribunal, the principles which should regulate the earnings of railways and
80 on, and he expressed the hope that I would be able to make some
statement in this debate on that subject. I anticipate, Bir, that this
question also will, in all probebility, be ‘reised in the Beparation Committee
and that the views strongly held by a number of Members of this House,
will be expressed there. Apart from that, Sir, I am bound to say that,
on this particular question, I see more clearly at present the difficulties
which these problems present than the solution of these difficulties. And
even if there had beon no question of a committee, I doubt very much if
I should have felt myself in & position to make any pronouncement this
day. But I appreciate the importance of those questions and both the
Honourable Sir Purshotamdas and also two or three other Honourable
Members who teek .up those points, will have their oppmmmﬁy in the
-Separation Commitiee.

Another point taken by him was that the reductions in rates and fares
have been oconfined to the Btate-managed railways. I hawe looked
iato what covurred lest year in the ocase of the uctions which we
-made then. Fimt we have the reduotions in the rates for howses and other
livestock .amd motor-cars. The following company-managed railways
1followed ‘the example of the ‘State-managed railways, namely :

* “The Bombay Baroda Railway,

The Madras and Southern Mahratta Railway,
The South Indian Railway; and

The Burma Railways.

An Honsurdisle Memiber: What about the Bengal and North Western
Ruilway?

The Honsurable Sir Glestge Rainy: I do not find its neme, Mr. Presi-
deant, .in the list -before me. The reductions in the rates on manure were
also carried -out on:

‘The Bombay Baroda Railway,

The Madras and ‘Southern Mahretta Railway,
The South Indian Rdllway,

The. Bangal Nagpur Railway, and

‘The Jodhpur Railway.

fithe reduaotions 'in the ‘rates on oll cike, were made on the same railways
exoapt she Bouth Indian Raibway. The reductions in the rates on kerosine
md:;petrol-'were meds by :

The Bombay, Baroda .and Central India Railway,
The Madras and Southern Mahratta Railway,

The Bengal Nagpur Railway,

‘The Jodttpur Railway,

The South Indian Railway,
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and on jaggery by .

The Bombay Baroda Railway,
The Madras and Southern Mahratta Railway,
The South Indian Railway,
The Jodhpur Railway.

Third class fares were also reduced on:
The Bombay Baroda Railway,
The Madras and Southern Mahratta Railway,
The South Indian Railway.

It will be evident, Sir, that the reductions have not in fact been confined to
the State-managed railways; and that several of the company-managed
railways have followed suit.

As regards the particular railway to which my Honourable fnend referred,
I do not want to go into any details about the Bengal and North Western
Railway; but I should like to mention that the dividend of 19 per cent. was
paid only on the company’s ordinary capital, which I understand is only
about three-tenths of its total capital. It follows that the dividend of 19
per cent. does not mean anything like 19 per cent, on the whole capital at
charge. I think that, in fairness to the company, this should be mentioned,

My friend Mr. Chetty devoted the greater part of his speech to the ques-
tions to which I have already referred, namely, the questions which are
likely to come up before the Separation Committee. He also mentioned
the cost of repairs in the railway workshops, and the great importance
“of keeping down these costs a8 & means to economic working. I entirely
agree with him on that point, and I agree with him also that it is a matter
which requires constant attention from the Railway Board in order to
‘make sure that there is no relaxation of effort in that matter. I am in-
debted to him for drawing my attention to the disparity in the rates on
cotton yarn from Madura to Madras on the one hand and from Coimbatore
to Madras on the other. I will certainly have that looked into and see if
I can find out what the explanation i8, or if there is no reasonable explana-
tion for the difference, seé what ought to be done in the matter,

My Honourable friend Mr. Cocke mentioned the question of a possible
reduction of the freight on fuel oil. All I can say about that at the moment
is that the point was brought to my notice at the meeting of the Associated
Chambers; but it was not found possible to take any step in that direction
this year. It is nevertheless a matter which will Eave to be considered.

- The point that appeals to me most is that oil is coming into increased use
+by. agriculturists in various parts -of India, and it would be a strong incent-
ive to reduce the rates, if the reduction would mean cheaper pumping and
cheaper power for the agriculturists.

My Honourable friend Mr. Jamnadas Mehta was, I thought a little
over-pessimistic. In his speech I really cannot see that our railways are
doing quite so badly as he fears they are. .He seemed to be
particularly disturbed by the fact that, whereas in 1924-25 the return
on the capital at charge was 585 per cent,’ this. year it is only
5'40 per cent. But these ups and downs mus} take place if we are to
follow the policy which I think commends itself ta everyone in this House,
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namely, that when we have done pretty well we reduce rates and fares;
and the natural result is that after that is done you don't get such a good
refurn on the capital charge. I do not think that the fact is in itself any
evidence of the point he set forth to prove. He also referred to the fact
that the operating rate on the East Indian Railway had gone up. I have
two things to say about that. There are two reasons why an operating
rate may go up. One is that the expenditure is higher, and the other that
the revenue is lower. Now the East Indian Railway has not had a parti-
cularly good year, and I may point out that, when last year we were consi-
dering the various reductions in rates and fares we were making—there
was & special reduction on the East Indian Railway owing to the abolition
of all the terminals as between the old East Indian section and the Oudh
and Rohilkhand section of the line—we estimated that the reductions would
cost the Fast Indian Railway about a crore of rupees a year. Therefore
some increase in the operating ratio—temporary I hope—was not altogether
unexpected.

My Honourable friend Mr. Sykes criticised the Government for their
change, as he put it, in their construction policy. Now that is a very
important matter and I quite agree with him that it is 8 matter on which
Government ought to make its position clear to this House and.give this
House an opportunity of saying what it wishes to say. But since it in-
volves not only a purely railway problem, but also a very big financial
question, it can be discussed to far more advantage after the ordinary
budget has been presented. 1lf we try to discuss it on the Railway Budget
we are met at once by the difficulty that we have not got the whole case
before us. I should like to point out to my Honourable friend, however,
that apparently—I have not got the figures before me but this is my im-
pression—the amount we are asking for capital expenditure next year, 88
orores, is higher than the amount we have ever actusally spent for capital
purposes in any ‘one year. I admit it includes a special item of Rs. 7
crores for ‘the purchase of the Southern Punjab Railway; but allowing for
this, the amount that is left for ordinary capital expenditure, about 26
orores, is not a small sum. However, I will not develop my argument on
this point because I think it would be preferable in every respect if the
discussion is deferred till the ordinary budget has been presented. Tt is
mainly of course a question how funds for capital expenditurc are to be
raised and how much we can raise.

Another question was mentioned in connection with capital expenditure
to which T had meant to refer to but I cannot for the moment find the
note I made about it and 1 will pass on to the speech of ‘'my Honourable
friend Pandit  Hirday Nath Xunzru. To a certain extent he
traversed ground thal had been traversed by preceding speakers,
and he also dealt with matters which will come up before
the Beparation Committee. I hope he will understand that, for the
reasons, I have already explained, I do not propose to reply on these points
now. But as regards the two points to which, I think, he attached most
importance I shall have something to say.” The first .question related to
the discussions we have been having about assistance to railway employees
for the purpose of educating their children. As my Honourable friend
said, that question has been before the ‘Central Advisory- Council, and he
was ankious to know just how the matter stood. I-am informed, that the
practice in the past has been to treat the proceedings of the Central
Advisory Council gs confidential. That is not a fact within my own
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knowledge, but 1 am so informed. I can imagine that it might be desir-
able to treat particular discussions inthe Central Advisory Council as won-
fidential, but 1 can see no reason why the discussions on this particular
subject should be so treated.

‘Mr. President: s it the Resolution of that Council? Who has decided
that ita proceedings are confidential ?

She JEsmourshle Sir Geerge Rainy: 1 do not know, Mr. President. I
have merely been informed that this has been the practice in the past. I
was on that hasis that I took the thing over; but 1 have no reason to
believe that there has ever been any decision of this House to that effect,
nor can I find in the papers eonnected with the subject that it was ever
definttely laid dewn. However that may be, I have no desire to keep these
discussions as regards education confidential, and I propose to diseuss the
general question whether the proceedings should be confidential with the
Council at its next meeting.

Pandit Hirday Nath Xunzru: May I ask the Honourable Member whe-
ther he is aware that the proceedings of the local Advisory Couneil are
not treated as confidential and are placed in the Council Library?

The Honourable 8ir George Ralny: The Honourable Member is perfectly
right. As T said, I do not myself see any special reason for a distinction
in that respect.

Mr. Jamnadas M. Mehta: May I, Sir, as a Member “of the Central
Advisory Council state why it was decided that this wae eonfidentinl?
"When the Central Advisory Council was first formed, there was a wvery
unpleasant inc'dent called the sleeper scandal under dircussion and the
proceedings on that occasion being confidential, they have simply eon-
tinued confidential for no particular reason.

The Honourable Sir George Rainy: I am not in a position to say whe-
sher my Honourable friend’s theory is correct or not.

Mr. Jamnadas M. Mehta: It is a fact, not a theory?

Mr. B. K. Shanmukham Ohetty: May I know, Sir, whether when a
eommittee is appoinbed by this House is it open to that Committee to keep
any matter from this Hcuse by treating them as confidential ?

The ‘Wonourable Bir George Rainy: T should like to point out that it is
not correct to say that the Central Advisory Council iz appointed by this
House. It is appointed from panels elected partly by this House and
partly by the Council of Btate. I really must apologise for mentioning the
point. T did not raise it as a controversial point at all. It wesgnot my
purpose to argue that these proceedings ought to be corfidential, but
merelv to say that, as far as T understood the case, that has been the
practice.in the past. T cannot off hand give an account of what took place
at the last mecting of the Central Advisory Council, but shout one point
which was mentioned by one of the previous speakers—I mean the pay of
teachers—I gave certain assurances to the Council at that meeting, T
must refer. briefly to what fell from my Honourable friend to:day. with
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regard to the question of improving the pay of the teachers in the.rail-
way schools, 80 as to bring their pay up to the standard commonly in
force in the province in which the school is situated. It is not in the least
our intention that the question should wait until the school is handed over
to the province. What we contemplate is that, abt any rate on the State-
managed railways—I am not in a position to commit the company-managed
railways on that question because I do not think it has yet been definitely
referved to them in that form—our line will be that, so long as the schools
are under our control, it is reasonable that the teachers should receive pay
on sbout the dame level as they would receive if they were employed in
a school run by the Local Government . . . . . '

Pandit Hirday Nath Xunzzu: Immediately? Will the pay now received
by the teachers.be raised to what that they would have been receiving had
they been appointed on the new scale? Is that the intention?

The Honourabla Sl George Bainy: I am not quite sure that T have
caught the Honourable Member's point. Let me repeat what I said. It
is our intention that, without waiting for the transfer of the schools, the
pay of the existing teachers in the railway schools should be raised to the
lemel. prevailing in the province in which the school is situated. As regards
the. higher English schools maintained by the East Indian Railway, we
have already isued specific orders to that effect; we have still got to issue
orders about the remainder.

Now, S8ir, the other point which..was raised by my Honourable friend
was the question of the policy of the Government of India 88 regards the
sppointment of Anglo-Indians, and he drew the attention of the House to
& memorandum issued by the Agent to the Eastern Bengal Railway, a
copy of which was laid on the table of the House about two weeks ago.
The particular pagsage to whick he drew attention reads as follows:

*“The Railway Board have received definite instructions from the Government of
Indis that, in: the prepmeation of schemes for recrnitment to snbordinate railway
services, :cave . must be. taken not to impose conditions of education, etc., which wonld
in effact seriously restrict the opportunities of employment on the Indian railways
which Anglo-Indians at present enjoy."

Now, Sir, I would like to remind the House of what I said in the course
of thie discussion on ome of the motions for reduction at the time of the
Railway Budget last year. The passage in my speech, which I should like
to read to the House, is as fdllows:

""Win as: 0 matter of history members of a particular community have held & very
large number of appointments of a particular class, inevitably the whole economic organi-
sataon of the community becomes involved with that fact. That is a point which the
Government of India cannot possibly ignore and to take measures: which would ‘senwmarily
fnrvolve @ sudden andl violent dislooation of the economic existence of an important
commantity would: clearly’ be & matter in which the Government of India ought to proceed
very cautiously. I want to give that warning.’

Now, Sir, the instruetions to which the Honourable Member has referred
were issued for the purpose of carrying out what was said in my speech, so
that, in the prepuration of schenres for recruitment to the subordinate rail-
way services, oare would be taken not to impose conditions of education;
cte., which would in effect seriously restrict the opportunities of employ-
nent which Anglo-Indians at present enjoy. But where, I think, the
Agent’s memorandum is defective is, first of all, in this that it does not
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make it clear that the instructions were given for a special reason, :nd are
esgentially temporary instructions; that is to say, we do not contemplate
that they should impose a permanent condition of service in the Indian
Railways. The condition is imposed temporarily to prevent a great deal
of economic dislocation in the life of an important community. In. the
second place, I think, the Agent’s memorandum is also defective in another
respect; and here, T think the blame does not rest with him but with me
in not making sure that our instructions were sufficiently explicit on the
point; for in my speech, after giving the warning which I have read to
the House, I gaid this:

‘‘But my belief is that the other side do not want suddenly to deprive the A.n‘ilo-
Indian community of the appointments they hold, but what they do feel is that
members of the other Indian communities ought to have a real chance of showing their
fitness and a real chance of filling the class of appointment that hitherto they had very
small chance of filling, That is precisely the Lﬁoh‘g of the Government. We do want
to give them a real chance, and I recognise the obligation resting on Government and
on the Railway Board to see that they do get it."

What I have read out, or its equivalent, clearly ought to have been incor-
porated in any instructions that were issued in the matter, and I propose
to issue instructions bringing out that point clearly to the Agent of the
Eastern Bengal Railway, and if necessary to the Agents of the other Rail-
ways, because it is clear from this memorandum that the whole thing may
be given a one-sided turn which may be very misleading as to the inten-
tions and as to the policy of Governnrent.

Now, Sir, before I come to the speech of my Honourable friend, Mr.
Fazal Ibrahim Rahimtulla, there are two or three other points to which I
wish to allude briefly. My Honourable friend, Khan Bahadur Haji Abdulla
Kasim, referred to important schemes of railway construction on the West
coast. 1 am afraid it would take a long time to enter into the details of
what has been done, or what may be done or wha} is being done about these
pchemes. But I know how deeply interested he is in them and if he could
wait till after the Railway Budget has been disposed of in this House, I
shall be very glad indeed to see him at some suitable opportunity, and with
a map before us we might see what the schemes are, and what he would
like to be done about them,

My Honoureble friend, Mr. Duraiswamy Aiyangar,—I have fot, I am
ofraid time to deal with ull his points—referred to the recommendations
of the Royal Commission on Agriculture, and he seemed to think that we
were very tardy in carrying out these recommendations, and he wanted a
full account of what our procedure had been. Well, Bir, one of the
recommendations of the Commission was that the railways should review
the possibility of giving further concessions for fertilisers; ahd in this
particular case the railways have got ahead of the Commission, because
we have already made reductions in the freight rates for fertilisers, that is,
oilcakes and manures. They are now right down to the minimum, that is
1/10th of a pie per maund per mile, 'and this was done before the Com-
mission’s Report was published. Therefore, Sir, I do not think, in this
particular matter, we can be accused of tardiness. Another recommenda-
tion was that the railway freight on agricultural implements and machinery
should be examined and that, where possible, concessions should be given.
We have already taken aclion on that. The classification for . machinery
used for agricultural purposes not worked by its own power was reduced
from 4th class at railway risk to first class at railway risk, packed and 8rd
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class at railway risk unpacked and fronr second class st owners' risk to
1st class. We have referred the question of reducing the rates for fodder
to the Indian Railway Conference Association, and I will certuinly see that
it does not go to sleep there. I um indebted to my Honourable friend for
drawing attention to the mutter. As regards reduction in the rates for coal,
an announcement hns been made in the budget, and as regards wood and
charcoal, the Eastern Bengal and Great Indian Peninsula Railways are
reducing their rates. I see no objection to drawing the attention of other
railway administrations who may be interested in wood and charedal to
what these rnilways have done, in order to see whether they can do some-
thing similar. There are one or two other recommendations, and I under-
stund they have been referred to the Railway Conference Association where,
I will endeavour to make sure that they are dealt with expeditiously,

T should like to congratulate my friend Mr. Rajan Baksh SBhuh—I do
not see him here now—on the excellent speech he made this morning to -
which I listened with the greatest interest. The matter to which he allud-
od, namely the defects in the timings, the class of rolling stock on the
Karachi Mail, and various other points about punkhas and water in the
carringes will certainly be attended to and examined when we get copies
of the debate.

I do not wish t¢ make a long speech to-day, and I trust that any Hon-
ourable Member whose suggestions I have not alluded to will understand
that they arc not overlooked and that it is merely because it is a little
difficult, in a single speech, to deal with a rather diversified range of topics.

Before I sit down, I should like to allude to the speech of my friend
Mr. Fazal Ibrahim Rehimtulla. He said “‘“The Government of India have
put forward this proposal for an Additional Member on the Railway Board;
they have said nothing at ull about the question whether they are going
to appoint an Indian or not if this office is created”’. Now, I should like
to be perfectly frank upon this subject. My original intention was to make
an announcement, but later it seemed to me, and particularly after the
proposal had not found favour with a majority of the Standing Finance
Committee. that if T made nny announeement at that stage, the House
might be {empted to think that T was proposing summuarily  to override
their decision whatever it might be, nnd 1night receive an impression that
the (Government of India had already decided to go anhend with the scheme,
whatever the House might vote on the subject. 1 was very unwilling to
create an impression of thut kind, and I hope no Member will acquire
that impression. But from my point of view there is no objection what-
ever to indicating what the intentions of Government are if the new ap-
pointment of Member of the Railway Board comes into existence, and I
think it may be for the convenience of the House—a great many Members
know already what we intended to do—that T should make a statement
now. The intention of the Government of India is that, if this appoint-
ment comes into existence, Mr. Havman, at present Controller of Railway
Accounts, should be appointed to the new post, and I may add that in
that case, when Mr. Parsons departs on leave, as he will do very shortly,
Mr. Rau, the Director of Finance in the Railway Board's office will act as
Financial Commissioner until Mr. Parsons returns. I hope the House
will realise that, if I erred in not making an announcement sooner, it was
from a real desire not to convey an impression to them which would be dis-
respectful to the House and would not accurately represent the views and
feelings of Government.

B
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Mr. Fazal Tbrahim Rahimtulla: Are (Government aware, Sir, that sace-
cording to newspaper statements, and particularly according to the state-
ment in the Pioncer, Government have alrendy mado the appointment?

The Honourable Sir George Ralny: 1 have secn statements in various
newspapers, Sir, kut quite clearly Government cannot mnke an appoint-
ment until the appointment. exists.

Mr. Fagal Ibrahim Rahimtulla: Will Government take the deeision of
the House on this question and abide by it?

The Honourable Sir George Rainy: I must absolutely decline to make
any statemont, or even to try and make up my own mind
as to what Govermmnent wmight or might not do in a future
contingency, for the very obvious reason that one of the material facts
_likoly to affect the decision is the course of the debate in this House, and
I am not going to allow my mind to be prejudiced beforehand when that
fact is not yel in existence.

Pandit Hirday Nath Kunzru: May I ask the Honourable Member bow
far the work of the Committec appointed to review the separation of the
railway finances has procecded, and when its Report might be expected.

The Honourable Sir George Rainy: I am only a Member of that Com-
mittee, und if the House wants a report of the proceedings of that Com-
mittee, then I think the House ou;.,ht to call for the Report from the Com-
mittee as n whole. T have no more *right to speak for the Committee than

any other Member of that body.

The Assembly then adjourned till Eleven of the Clock on Saturday, the
28rd February, 1920.
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